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LEGISLATIVE ASSEMBLY.

Thzirsday, 21st December, 1933,

‘The Assembly met in the Aaaemblv Chamber of the Council House

at Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham
Chetty) in the Chair.

£

SHORT NOTICE QUESTION AND ANSWER.
Prooress or FEE INDO-JAPANESE NEGOTIATIONS,

Mr. President (The Honourable Sir Shanmukham Chetty) Sbort I\otxce
questlon by Bir Cowasji Jehanglr et

Sir Oowasjl Jehangir: Sir, I beg to ask the fol]owmg short notice
question :

Are Govermnment in a position to make a statement regarding the
progress of the Indo-Japanese negotiations?

The Honourable Sir Joseph Bhore: Sir. considerable progress has been
made with the negotiations, and Government are hopeful that they will be
brought to a satisfactory conclusion in the near future. '

Nawab Major Malik Talib Mehdi Khan: Are Gove t aware thaf; the

cotton crop is now ready for marketihg and that, if the negotiations Tail,
the position of cotton growers will be very difficult?

‘The Honourable Sir Jossph Bhore: I can assure the Honourable Mem:
ber that Government have not overlooked the desirability and the import-
ance of safeguarding the interests of the cotton grower, and, should the

negotiations unhappily break down they w111 be prepared to deal with the
situation, lApp]ause )

MOTION FOR ADJOURNMENT.

ALLEGED PUNISBHMENT OF A MAN FOR OFFERING HIS PRAYERS OF THE LAHORE
RAILwAY STATION PLATRORM.

Hr President (The Honourable Sir Shanmukham Chetty): Order, order.
The Chair has received a motice from Maulvi Muhammad Shafee Daoodi
that he proposes to ask for leave to make a motion for adjournment of

‘the businese of the House for the purpose of discussing & definite matter
-of urgent publie importance as follows:

“The h|gh -handed attitude of Mr. Wheeler, Assistant Rolling Stock Officer of
Cayriages at Lahore, North' Western Railway, culmmntmg in- the

panishmant of a
man for offering bis prayers on the railway platform.”. T eep e

( %03 ) A
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[Mr. President.]

The House has not got any information on this point at all as to when
this occurred, how it is d’eﬁmte and How it is urgent, and the Chair would
like the Honourable Member to say how this motion would be in order
within the rules.

Maulvi Muhammad Shafee Daoodl (Tirhut Division: Muhammadan):
Sir, we have got information from men in Lahore, and that information:
was also publiehed in the vermacular &aily papers of Lahore . .

Mr. B. R. Puri (West Punjab: Non-Muhammadan): What is the dste?

Maulvi Muhammad Shafee Daoodi: One is the Siyasat and the other
is the Inquilab: Both these are imipditant vermacular papérs of Lahore.

Mr. President (The Homourable Sir Shanmukham Chetty): What is the
date ?

Manlvi Muhammad Shafee Daoodi: The information was published ow
the 30th of Shaban, which was on Monday last, and this came to me
yesterday it the moming, aud-then amd there I thought ¥ mivet take some
action in the matter, and so I have made this motion. The news says
that thig gentleman, Mr. Wheeler, had been deing mamy other things,
to which objection had been taken by publie men as well as by the Press.
Recently he punished a bhisti who was cleaning the carriages for saying
his prayers on the p}atform This Mr: Wheeler also wamed tke officer
under whom this bhisli is. wosking. This happene& as the papers say,
only a few days g0, The date is not. mentioned in this at all. Thic W
a fact, and that is why I have brought this motion today

'{?}W m (Law Member): Sie, I ob;-eb
to this notice ontegmam‘lofm&'eﬁmtenes&. The notice refers to ‘‘thet
high-handed attitude of Mr, Wheeler’’, not any act of Mr. Wheeler, but

hig, sptitude. Sir, I would remind vou of what a leamed: Chiet Justice
of England .once said; ‘‘the devil. himself knoweth not the. mind of men’’.
How are we to, discuss the attitude of a Mr, Wheeler or anybedy else? If
it were any definite act, I could understand it.

The next thing is the punishment of ‘‘a man’’. Who that mam iy we
do not know. How are we to answer any adjournment motion without
knowing which man was punished.

The third objection relales te the. punishment: We do not know
whether the punishment was awarded by a competent magistrate or by
whom. or whether. the order of pumichment is imder appeél ot 1o}, Some:
body was punished by somebody, and we are to discuss it.

Then, fonrthlv, we. do not know. when, this thing cceurred:. Ewen.now,
Mau],w Shafee f)abgdl cannot tell, us when this imcident ed.
said. thaj; it was published in some Lshore newspapers on onday las
but. we are. not interested se much i in the date of the publication as in
date of the incident. Whether it is.an urgent matter or not, we cannat
say. On these grounds Sir, T oppose thig motlon

Si! W M (Bombay City @ Non-Muhammadan Urh Y}
President, I understand from mZ frien& wha lus malde this motion tﬁiﬂ:



MoTHOR" F6 "aBJov NN, 385"

the allegation is a definite one, of havitiy prdvénted 4 GoVafithene sefvant
from ‘saying Wiz prayers: That is a défhite allégatioh. Now, 48 tb the
date; I umderstand froiti my friend that he lias bréught' the matter té the:
notics of this House as' soon a8 he wds made aware of it. However, if
the Homourablé the Railway Member will undertake to investigate thik
matter and do justice and act equitably in the matter, my friend will nob’
press for this: adjeairnment metion at all,

The Honourable Sir Joseply Bhore (Member for Commerce and Rail-’
ways): I shall be most happy to give my friend and the House the assur-
ance that I shall go into this matter at the earliest possible opportunity
and have a full investigation made if my friend will communicate to me
the actual details of the incident.

Dr. Ziauddin Ahmad (United Provinces Scuthern Divisions: Mcham-
madan Ruaral): T should like to say a few words on the question of
gbéjg;tion' raised by the Leader of the House that the matter is not:
ite. . . ...

Br. President (The Honourable Sir Shanmukham Chetty): Order,
order. The Chair must first know from the Honourable Member who hag
moved this motion what he has to say in view of what the Honourable
the Commerce Member has said.

Maulvi Muhammed Shatee Daocodi: If investigation will be made and’
the an wi'l be properly dealt with, I shall be quite satisfied. I dom’t
want to press this motion if a definite promise is made that an investigation
will-be mude by the Honourable Member and the man will be dealt with.

Ms. Proxident (The Honourable Sir Shanmukbam Chetty): The Honour-
able Member niust niake up bis mind in the terms of what the Honourable
the Comimerce Member has said.

Menlvi Mubammaed Shafee: Dacodi: Sir, in view of the assurance given:
by the Honourable the Railway Member, I do not press my motion.

THE ' RISERVE BANK OF INDIA BILL.

BB Prididetit (The Hobbtrable Sir Shanwitkhwm Chebty): The Houew:
will noW réktid' condideratibn ‘ot the' following arhéndiment moved by
My Sitavamutajii:

“That after clatse 53 of the Bill. the following néw clanse be inserted and the
exinfing clause 54 be re:numbared as 54A :

‘54. The Bank shall at the earliest possible date and in any case within two Vears
from the date on which this Chapter comes into force, establish a Rural Credit Depart--
ment. nf the Bank az a distinct. department of the Bank. on' suéh’ termis and condftiohs?
rechrding the financing and the methdd of working of the Department as the Bank’
ahd‘tho-'ﬂn’b‘g,mol‘ Genr¥al' in Couricit may agree upon’.”

 Ehan Bahadur H. M. Wilayatullih'(Central Provirides: Mubidthrngdafy:’

Biz;: T wjk»to.,makg it perfectly cledr ﬁiat“‘théhqﬁéﬁﬁb;ﬂv‘ of rurl aphft hed’

my fullest sympathy, ahd though I.do fiot' sée’ niy" way to Bpport” thist
. A2

TURIES
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[Khan Bahadur H. M. Wilayatullah.]

amendment in its present form for reasons which. I shall state later .om,-
I wish to say clearly, to remove all chances of misunderstanding, that
I am as sorry as anybody else in this House over the over-indebtedness
of our poor peasantry. No Govermment of any country, and particularly
the Government of this country which is essentially an agricultural one,
can afford to overlook the welfare of their peasantry in their own interest.
Our greatest concern should always be the uplift of the rural masses and
the relief of their distress. In fact, the strength of every. country is the
development of a strong and prosperous peasantry. In their well-being
lies the welfare of the eountrv. This reminds me of the famous lines of
Goldsmith :

‘“But a bold peasantry, their country’s pride,
When or.ce destroyed, can never be supplied.”’

Unfortunately rural indebtedness has assumed alarming proportions,
the total fizure 1s given somewhere in the neighbourhood of about Rs. 900
crores. The causes leading to this state of affairs are many. In the first
place, our tenantry is extremely ignorant; they are improvident, they have
yet to learn thrifty habits, and are often extravagant,—thanks to the
tyranny of the customs they live under. If the tenant requires money
for agnicultural neéds or purposes such as marriage, funeral, etc., he does
not mind agreeing to any terms that might be imposed by his creditors
without the least consideration as to whether he would be able to pay
back the loan with its interest within a réasonsble time. There are also
other contributory causes, sBuch as lean years, famine, flood, frost, drought
and rust which serve as a set back to him for many years whenevor they
happen. Epidemics break out amongst his cattle, and there is always
some kind of cattle disease present in his village or in its neighbourhood.
All these causes contribute to increase his indebtedness.". Hig ability
to re-ist vicissitudes has always been very feeble, and, under the present
world-wide depression culminating in the low prices of agricultural
produce he finds it very difficult to meet his liabilities 30 far as the
Government and his creditors are concerned: His expénses‘ars rising,
hig farnily is growing.and hig receipts have been going down, and it need
not be wondered at that his indebtedness has assumed such a large figure.
Government have made and are making efforts to reduce the indebtedness.

Speaking for my own province, the Central Provinces, where I spent
82 years in service, and was in close contact with the agriculturists as a
revenue officer, I had several occasions to undertake works in order to
find some relief for the agriculturists in their indebtedness. In
the Saugor district, in the year 1898-99, the tenants of Khurai Tahsil
w-re found in a most wretched condition. There had been a succession
of bad crops and terrible famines. The land was passing out of cultiva-
tion: there were no plough cattle, there was no seed to be found either.
The problem was a very difficult one. Government had to spend lakhs
and lakhs of 1upees over famine relief, but prospects were gloomy. A
system of debt conciliation was started, in which some revenue officers
including myself took part. We went from village to village and enquired
into the case of every tenant to ascertain as to what his debts were, and
what his capacity was to pay them back.. We bad to fix what portion of
the debt each tenant could be expected to repay within a reasomable time.
His. creditors, who. were also present at. the. inquiries, were then asked
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cither to advance a fresh loan to enable the tenant to buy plough bullocks
and seed, or to agree to the remission of that-portion of the debt which
the tenant was obviously unable to pay. There were some unwilling
creditors in the beginning, but a majority of them soon saw that the
proposition wes a reasonable one and also for their own benefit and so
they agreed. The result was that lakhs and lakhs of rupees were remitted
by the creditors, and, in addition, Government distributed large sums of
money in the shape of takaevi, knowing full well that they would not be
able to recover the whole of the amount,—perhaps a great deal of it
was remitted -afterwards. The sdme measures were adopted in the Betul
district in 1908-04. There were debt conciliation proceedings and tenants
including malguzars and large landholders were given a fresh start of life.
In the Betul District, it was found that there were huge arrears of takavi
outstanding from these tenants. These were also overhauled. I made
these inquiries in the Betul tahsil, and, on my recommendation to the
Government, only perhaps one-tenth of the whole amount was retained,
and that also was made payable by instalments, aad the remainder of it
was remitted by the Govermment entirely. Thus, Government have done
and are doing whatever is possible - to give relief to the poor tenantg and
efforts have algo been made to redice their debts. Even now, in many
distriots cases of sale of land are transferred from the civil courts to the
Colluctor and the Collector tries to save as much land as possible for the
tenants. In the Saugor district, there was also abatement of settlement
when I was on duty there. Thus, Government have been doing a great
deal, but what is the result in the end today? After the lapse of some
.years, although the debts were wiped off, we find that our tenantry is
agein in the same helpless condition, perhaps worse. There is no restric-
tion upon them to incur fresh liabilities, and they are able to borrow
‘money ag soon as there is prospect of repavment, and their local money-
Jenders impose their own terms on them and advance anv amount of money
they want.

. Mr, Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Remissions of debts due to the creditors or to: the
Government or co-operative. banks?

Khan Bahadur H. M. Wilayatullah: The debts due to creditors were
written off. Supposing a man had to pay Rs. 5,000, and it was found
after enquiry that he could not pay more than Rs. 300, and even that
amount only in the course of five or ten years, all the surplus debt was
written off. It was given up willingly by the creditors who got fresh
documents executed for the portion of the amount the tenants could pay,
.and. thus a fresh start of life was given to the tenants. That is what I
meant. Government also remitted their demand, and advanced easy
loans for agricultural needs and improvement of lands.

Sir, Government have - founded co-operative banks and co-operative
societies. They are also taking steps for the consclidation of holdings
which lie wcattered. This is being done in parts cof the Chattisgarh
division. But after all these efforts in the two districts of Saugor and
Betul, the tenantry today is in much the same condition.

. Sir, turning now to the amendment, my Honoursble friend proposes
that, after the lapse of two years of its existence, the Reserve Bank should
undertake this gigantic task of grappling with rural “indebtedness, and
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[Kban Bghadur H M. Wilayatullah.]

.mhowld apply its funds for financing the ryots for all their legitimate agn
‘eultural needs. The problem of rural indebtedness is the gréatest problem
awhich our eountry will one day be called upon to solve. 1t cannet be
deglt. with so casually by an amendment of the clauses of the Reserve
Bank Bill. It would need the best brains amd the best efforty that our
country is in possession of, and I am afraid that to aek the Reserve Bank
46 undertaks this enorinous task of financing rural credit is to invite
disaster. The Reserve Bank will have more than enough to do in connec-
tion” with the eurrency and we all will have reason to be grateful to it if
.it is able to provide us with sound currency and a stable financial position.
Such & Bank cannat be expected 1o link its fortunes with a bankrupt
tensntry. The gresult of such a scheme will be nothing but disaster. .
-There are pragtical difficulties in the way. ‘We have no conception of how
the Bank will proceed against indebtedaess. Xt san ouly finance co-opera-
tive banks, and, for this purpose, the co-operative benks shoudd first be
-improved amd reinforced, $0 that they caxi be eonmected with 'the Reserve
Benk. At the present time, some of the co-operative banks in the Central
‘Reovinoes Are finding themselses in very low water. Some of the losns
Aave trned out t be bad debis. - ‘have had to fight tedious and
expensive anits 4o recover their dues, in a wvery large number of ceses
they found shat she dand which was mo:tglged to the co-operative societies
wes slso subsequently montgaged 40 others and was so encumbered that
it was beyomd all hope of sedemyption. If it is put to auction, there are
oo bidders. The hanks ure unable to cultivate these lands and, if they
take possession of them  they are still lisble to Government for land
vevepue and rents. It is net always possible to recover the loang from
the moveables and when the agricultural implements, éattle, house, seed,
-persanal clothing, utensils and stridkan are excluded, there is nothlng left
from -which the loans can be recovered. Thus, the co-operative banks
are in a very bad way, not because of want of funds or of any short-
sighted policy on their part, but they have found that the tenantry is so
wretched and the load of debts so great that they are powerless and bhere
is nothing to recover from. I am nbt an slarmist. I do not believe in the
repudiation of liabilities. T have often felt like my friend, Khan Bahadur
Mian Abdul Aziz, who said the other day that the only solution, if it can
a4 all be called a solution, was repudiation. My meéaning is well iHustrated
bv a line ot Ghglib:

“Dard kd haed se guzernd hai dawd hojdnd.”

which means ‘‘when the pain is too great and goes beyond a certain limit,
it becomes its own remedy’’. The question of debts will solve itself when
the debtors will have nothing to pay. It is for these reasons that I oppose
the smendment in ite present form. The proposed amendment will
jeopardise the sound working of the Reserve Ban‘l)(oand the very existence
of the Reserve Bank wili be in great peril. It will weaken Indian. credit
in the money market, and if there is lack of coufidence in the currency
of the country, trade, commerce and industry will all suffer. Relieve
the peasantry by all means by improving and reinforcing the co-operative
banks and takmg any other course that may be possible, but I feel that
it will be a dangerous experiment if we link the Reserve Bank directly with
rural indebtedness. That will be for the beneﬁt neither of the country nor
of the Reserve Bank. For sll these reasons, i oppose the amendment, with
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the qualification that something should be done for pyral indebedness,
and, the sooner this question is taken up. the better {? would be.

" "Mr. P, G.'Reddi (Guntur cum Nellore: Non-Muhammadan Rural):
8ir, I rise to say a few words in support of the amendment of my friend,
Mr. Raju. If I intervene in this debate at this stage, it is not merely to add
‘to the mass of debate, but to show the depth of feeling we, on thig side
«of the House, possess on this matter. Coming as I do from a rural
~constitueney, 1 claim. to have some first-hand knowledge of the needs and
‘difficulties of the rurdl population and the ryots of the Madras Presidency.
In my. Presidency, both the ryotwari and zamindari systems prevail.
But the woes of the cultivator are common. His poverty is proverbial
-@nd his miseries gre too numerous to be told. He is groaning under the
weight of taxes, and the low prices of agricultural produce have driven
im to ytter despair. The majority of them are sunk into debts, heavy
wr otherwise. Under these circumstances, I need mot emphasise that the
greatest need of the hour is finance-on a low rate of interest coupled with
eagy terms of repayment.
dt is wged in scme gquarters that the ryots are imprudent, and facile
s<redip &8 likely to do them more harm than good. May I remind Honour-
~able Membem who hald -this wiew that she very foundation of the co-opera-
diwe movement i thrift snd sgid ecosotmy? May I also remind them
$het the greatest care is taken to see fhat loams are wumed for the very
purposes for which thev are given? The Department is scrupulously
enforcing this rule. Are they not also urging incessantly for the flow of
Joans for productive purposes?

Another objection raised is that, by the land mortgage schemes the
maney-ender alone will be bemefited and that the ryot momtinues to be
still in debts. Such cases are exceptionil. They occur where either the
loan advanced is itself imprudent or the ryot grows imprudent or vicious.
But I do not contend for & moment that the 1land morigage bank will
help all agriculburist debtors oyt of their debts. It is also true that there
are many pitfalls. But after the experience the country and the Depart-
ment have gained during the past 20 years, I am certain that we car steer
clear of such difficulties. The department has newer lost sight of the
‘Egyptian experiment.

There is also ome amother objection. It may be argued that it would
be mmwise 40 advance crores of rupees without proper safety. I may
assure the Honourable the Finance Member that the security on which the
fmans are advemced is alwavs safe. In many cases loang are covered by
£imet mortgages of real property. It is also important to note that the whole
structure is under the direct supervision of the officers of the co-operative
department ‘which bas now considerably developed and contains many
#rained and efficient officers.

The amendment under consideration has two special features that
.comnmend it to the acceptance of this House. In the first place, it avoids
‘hasty action. (Government will get sufficient time to give shape and size
to this JRural Credit Department and that too fuliy according to their
discretion. In the second plave, it does not tend to hamper the work of
,",fh,e‘ Resarve Bank in any way. The maip object is to link the Rural
:Credit Department with the biggest and the soundest financial institution
of this country, so that its strength and efficiency may increage. If such
# step is taken, the Reserve Bank will weally become a national institution
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[Mr. P. G. Reddy.] ’ ,
embracing the destinies, and, consequently, the confidence, of the entire
population of this vast Indian Empire. D

Sardar Sant Singh (West Punjab: Sikh): Sir, I rise to support this.
amendment. It is admitted on all hands that the agriculturist is in 8
bad condition today. The agriculturist is pursuing his profession today, not
because it pays, or is a business proposition, but because he cannot go-
anywhere else and he must manage to exist as best as he can. Govern-
ment are not unaware that history records many instances where bloody
revolutions have regulted due to agrarian distress when carried to the:
“point of desperation.”” We have to guard against such conditions developing
in India at the present moment. If any evidence was needed to prove
the existence of some such conditions, the evidence has been forthcoming
on the floor of this House from a responsible official in my Province—I
mean Khan Bahadur Mian Abdul Aziz, who has openly dealared that the
agriculturist must repudiate his debts if hé wants to  get out of his distress.
Another piece of evidenoce has come from -another nominated Member from
the Punjab. He was lately s résponsible -Minister in the Province
and he hasrverv eloquently -appealed to the Honourable the Home Member
“for the.suspension not of the Habeas Corpus Act, but of the criminal law
of the land. He wants that a Jat’s lathi should take the place of a cheque
on.the Bank. He wants that these streets of Delhi, which are familiar
with the wholesale massacres of the past, should once more witness the:
same conditions prevailine here.

Raja Bahadur G, Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan ‘Rural): Start with the Assembly.

Sardar Sant Singh: Yes, probably a Jat’s lathi here too may be more:
effective than the peaceful arguments of the Raja Bahadur advanced in
such a sweet conversational style from his place in the Assembly. How-
ever, this is a piece of evidence which should not be ignored. If such
counsels of desperation are made even on the floor of this House where-
we are expected to be responsible for what we say, I think the time has
come when the Government should take stock of the situation and provide
remedies for the same. There is no doubt, Sir, that the principle of the
scheme of a Rural Credit Department is admitted in the Bill itself, but
what the Government want is a report from the Central Board of the Bank
after it is set up, and the Government admit that, within three years,
such a report should come. Well, what we on this side of the House are
afraid of is the fact that such reports are already in existence in plenty.
There is the report- of the Royal Commission on Agriculture, there is the
report of the Banking Inquiry Committer in the minority portion of which:
much stress has been laid upon this indebtedness of the agriculturist.
The position is this. If the mere making of a report can help the agricul-
turist, he would have been helped much by this time, but the mere pro-
duction of a report is not what goes to relieve the distress that prevails
in the countryside of every province. Therefore, what we want is to
commit the Governmént to a definite period during which that report is:
to be acted upon and is to. take practical shape so that help may be
rendered to the agriculturist in his own home. What the amendment
proposes is that the matter should not be left to: report-meking alone,.
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hut that something practical should be done to hel;, the agriculturist. ~ Sir,
I anmi quite conscious of the fact that the mere cheapening of credit would
not help the agriculturist. Other steps must be taken by whieh this indebt-
edness may be removed. One cannot imagine that three crores or five
crores of rupees would help to remove about one thousand crores of rupees
of agricultural indebtedness, but the very provision of the setting up of a
Rural Credit Department will have its own moral effect upon the money
.market, in which the agricylturist transacts business, and it will go to
reduce the ratp of interesf, gnd it may help the agriculturist to introduce
reforms in his own manngr of living, and so on. A method may be devised
by which the debt ma¥ be realisad slowly so that, after the lapse of a
certain number of years, the debt may be entirely washed off.

Osaptain Sher Muhammaed Khan @Gakhar (Nominated Non-Official):
Stop thé interest too. -

Sardar Sant Singh: My Honoursble and gallant friend, who probably
is a debtor himself, wants 1o stop the interest, but how long will the
stoppage of interest help him? Can there be énv guarantee that if the
‘principal is wiped off and the interest is stopped, he will not borrow again?
There ean Lec no such thing.: The mere repudiation of debt and the mere-
stoppage of the interest would not help anvbody. - Human nature-being
what it is, the borrower will borrow again if borrowing becomes necessery,
but if ‘we can ineuleate: the habit of thrift and the habit of -saving by
levislation. T think it will heln the acrienlturist much’ better than. the mere
stopping of interest or the mere repudiation of debt. (Hear, heax) On the
contrary. as mv friend. Mr.- Puri, observed, this micht endodrage them
"to borrow recklesslv and unnecessarilv if such facilities .dwere pranted.
Therefore. T wonld uree the Government to adopt certain measures by
legislation hv which the indebtedness of the neasantry will be done away
with. With these words; I support the amendment.

Dr. ¥. X. DeSouza (Nominated Non-Official): Mr. President, I am
in entire agreement with my Honourable friend, Mr. Jadhav, when he said’
that cheap credit has not always been an unmixed blessing to the ryot.
On the contrary, it was when cheap credit was made available to him that
his miseries bezan. Honourable Members are aware that, when under the-
ryotwari settlement the ryot's holdings became heritable and transferable,
a security was furnished upon which the money-lender could advance him
loans from time to time, and it is these loans which have accumulated in
course of time and soared to astronomical figures, according to one authority
to as high as Rs. 900 crores and, according to another authority, to as
high as Rs. 1,500 crores. Now, with regard to this question of general
rural indebtedness, so accute an observer with first-hand knowledge as my
Honourable friend, Khan Bahadur Mian Abdul Aziz, has come to the con-
clusion that, notwithstanding the depression, the ryot goes on in the even
tenour of nis ways, and that his povertv and kis misery are neither more
nor less than before, but that the person really hard hit, by the depression
is the money-lender who does not receive either the instalment of his loan-
or his inté¥est. To the same conclusion came the Henourable the Finance-
Member who, after examination of a large number of budgets of ryots in:
several Punjab villages, found that the person who was reallv hard hit-
by the depression was the. village monev-lender. In fact, it would seem:
from this evidence that. o far as the villace ryot is concerned, Banks may-
come and ratios may change, but his poverty and misery go on for ever.
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If that is so and if the credit facilities are extended to the ryot in the
" WRY prqpqsed y ‘the present ame dment, who will benefit? Would it not

be rather A relief ‘to the money-lender who will be able to get back an
mstalment of his loan with the interest, and not to the ryot? I, therefore,
- agk that, before credit facilities are extended to the ryot, this aspect of the
question should be seriously considered.

1 venture to say that, at the present moment, what the ryot wants is
not facilities for cheap credit as control over the manner in which he uses
his credit when he gets it. In ome of his most brilliant generalizations,
.Sir Henry Maine has observed that the progress of society from snuent
times to modern times is-the progress from status to cont,mot Today, 1

- ‘pntg'q to think, -the progress is the other way about, it is fram combract
‘to"statad™ For, if yoxf observe the growth o?t'he Fascist State in Italy,
.the Commurist State in Russia or the condition in fhe United States of
America, where, under the iron liand of President Roosevelt, you &ee a
" systéma of edonosay being elsbogated in which wages are raised by she will
wf the Biate, hours are shortened st the will of the State and quotes are
@t the will of the Stete. Yoa notice that there is no lomger
“freedem of contract in the econamic field. T venbure to think that & similwr
soliesge 48 neoessary in the economy. of this country. We want e change
from .contract to status. If I have lesmt amything from my experiemce
-of many years on the Benoh, it is this that the position of the ryet in the
willages has ‘been completely altered for the worse by the enforcement of
#he British Law of Contmct and the Britieh Code of Civil Precedure (Raja
Bokadur G. Knéhnemacdhariar: ‘“‘And the Bvidence Act.’’) and, the
Evidence Act. Sir, the Indian Contract Act. based as it is on the English
daw of eontract, contemplates B state of society in which one man deals
with another at an arm’s length. The Code of Civil Procedure contemplates
‘a state of society in which the decree holder and the judjment debtor are
-equally on the alert. But when these two systems are iNtroduced in a
country where the money-lender, for example, is always in a position to
dominate the will of the borrower and where :the judgment debtor is regard-
less of what happens to bim, 8 it surprising that the ryot groaning under
the accumulating load of debt sees littlé or mo prospect of ever being
-nble to wipe off his debt?

In an cxtremely thoughtful article contributed by the Marquess of
Lothian to the current number of the Contemporary Review, he suggests
that, when things have come to the pass, there are only two alternatives
-open to the Government. Thase two alternatives are, either full-blooded
communism or capitalism tempered by democratic control. It is true
that two resp.onsible Members of this House, one a high official of the Gov-
ernment of the Punjab having an important Division under his charge, and
another an ex-Minister, have frankly advocated communism. They have
frankly advocated the repudlatxon pure and simple, of all agricultural debts.
“I'he ex-Minister has.gone further, he advocated a reign of terror free from
.the restraints of the criminal law, under which, by means of a'lathi charge,

the Jath debtor will we able to relieve the money-lender of his surplus
‘wealth.

Hony. Oaptain Rao Bahadur Chaudhri Lal Chand (Nomma.ted Non-
Oﬂicxa.l) Wkat I meant to say was that, under the present system, the
nch were growing richer-and the poor were becoming poorer, and, therefore,
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some ways end means should be devised to disburden them of their surplus
wealth.

Pr, ¥. X. DeSouza: Sir, in all probability, it is the proximity of the
Punjab to the Soviet countries that has induced this frame of mind 1n
these two gentlemen and we must be thankful that we in the South, so far
at least, are free from this infection.

 Sir, I for one believe that the latter altermative propounded by the
Warquess of Lothian that capitalism tempered by democratic control is the
better one. Now, Sir, land, after all, is the basis of all economic activity
and, if it cannot be nationalised, as it would be in a purely socialistic
scheme, it should be nationally managed.

M. President (The .Honourable Sir Shanmukham Chetty): Order,
order: The time has now come when the Chair must intervene and stop
apy discussion on the proposals for a general ecpnomic revolution or reform.

noursble ‘Members must now confine themselves to the creation of a
Rurel Credit Department in the Reserve Bank.

. Dr. ¥. X. DeSonza: 8ir, I shall not pursue any observations on this

t of the case any further. All that I would like to say is that mere
wxbension of facilities for obtaining credit given to the ryot will in no way
Advance the cause of rural uplift. The digease is desperate, it can be
cured only by desperate remedjes. Agriculturists shomdd start with a clean
slate by their debts being settled by Debt Settlement Tribunals; attempts
will have t, be made to prevent fragmentation of holdings by recasting
the Hindu law of inheritance; and agriculture will have to be planned on
the lines of a five vear plan.

It is by these. heroic remedies that prosperity can be restored to the
wouniry side and not, as my Honourable friend, the Raja Bahadur, said,
by peripstetic lectures on the use of fresh air and pure water and good
midk supply, nor by committee of enquiry consisting of arm-chair politiciang
or economists touring the country, as is how contemplated. With
dhese words, L-oppose the amendment.

Mr. M, Maswood Ahmad (Patna and Chota Nagpur cum Orissa: Muham-
madan): Sir. I whole-heartedly support the amendmeat moved by my
Honourable friend, Mr. Raju. There ecaanot be two opinions that agricul-
turists require some help, and that help, which they require, should be
afforded to them in the right manper. Even my Hopourable friends,
Mr. Abdul Aziz and Mr. Wilayatullah, have mot said that they do not
require help. The agriculturists are in need of help and, I think, even
the Treasury Benches, inoluding the Homourable she Finance Member,
cannot deny that. The question is how to help them. The only question
is, whether we can help them by the repudiation of debis or by remission
of revenue or ‘the amount which they pay to the landlords. ¥No, Sir, these
means will not be of any help to them. As to repudiatiom of debts, 1
can safgly say that Islam as well dees not allow any repudiation of debt
at all. In Islam, it is binding that, even if a man is dead, hig friends or
zelatives shculd pay the debt and then buny the dead body. There are
many cases about this in Islam. Even our Prophet once rnised some
money to yay the debt of a dead body. Islam -pever allows any repudia-
tion of debt. Apart from this. this debt is a kind of contract, sand if we
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are not going to respect our contract, I cannot say what contracts we can
respect. If this system of repudxatnon of debt will go on,.it will.ruin the
whole system of contract in India and no one m]l ‘respect the contract of
‘another.

The other question is about rent. I think this is not also of any use
to the tenant, because, in my opinion, the tenants are not in trouble on
account of the fact that they pay a certain amount of rent to the landlords;
nor ‘the landiords are in trouble, because they pay rent to the Government,
The real cause of this trouble is the indebtedness and the hlgh rate of
interest.

Then, comes the question of how to solve them. The Provmclal Gov-
ernmeénts are making attempts in enacting certain Acts. -I have seen the
Bill under discussion in the U. P. Council. I think these measures will
not ip. any way help the tenants. The real source of help will be if money
is avmlahle to these agriculturists at a cheap .rate of interest. Then the
rate of interest on the whole of India will come down. Unless money js
available, these agriculturists will have no alternative but to take loan at
high rate of mterest from money-lenders. The on]y noursq. helping
‘them is’ that we should trv to decrease the rate of intersst,”and we can
do’ that'by having this Rural Credit Department of the Reserve Bank., This
is. & measure which teally affects all of us, this is a measure which will
help the’ landtord“and the tenant alike. ‘I do not thmk the Govemment
want to xgnore “the mterests of the agncultunsts

" Now, the question of precedents comes. My Honourable fnend ‘Mr.
Raju, pointed out the other day that in other countries some such depart-
mentg were actually in existence. When these departments have worked
successfully in other countries, I cannot understand why this department
cannot work here in India. Really I want to know from the Honourable
the Finance Member, when he is going to reply, that when the system has
worked satiefactory in other countries, he must give a trial at least to
this svstem and he must accept this amendment -an innocent amendment,
moved by Mr. Raju. It does not make the whole Bill absurd, rather it
improves the Bill materiallv. This is a measure which is required by the
agriculturists of this country. Sir, with these words I support the amend-
ment PRt ~ N

The Honourable Sir George Schuster (Finance Member): Sir, we huve
had, what I regard as, an extremely interesting discussion on this amend-
ment. The House is perhaps not very well attended, but I must say
that to one, who has listened carefully to all the speeches, there has been
attéer of great interest throughout and I feel that we have got rather
~loser to realities in this discussion than we usually get. We had very
interesting speeches from the Raja Bahadur, from Mr. Jadhav and from
my Honourable and gallant friend, Captain Lal Chand, yesterday, and
today we have again had extremely interesting 'speeches and although my
'Honourable friend, Dr. DeBouza, was held up by you, 8ir,  for goin
rather too wide in his philosophical examination of .the position, still I fee
cure that even you would have admitted that, if time was available, what
he’ was desling with was really the necessary setting to the consideration
f this problem. But I must try and get back to the questxon of practical
messures

It seems to me- thtt this questlon of rura.l credit. raises, a greut number
‘of complicated issues, and it' is perhaps unfortunate that an omnibus
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phrase of that kind has got to be used, for it covers such a variety of
different problems. It seems to me that we have to keep our minds
clear and to distinguish the various aspects of the problem. For instance,
we must distinguish between the necessity for, and the type of measures
that are required for, dealing with accumulations of past indebtedness.
That is one question which may, for reasons which I shall deal with ‘later,
perhaps be becoming a particularly acute problem now; but we must
distinguish that from provisions for establishing a credit machinery which
will work in the future. Those are two distinet aspects of the. problem.
Then, again, we must make a distinction between machinery for provid-
ing long-term credit and the machinery for providing short-term credit.
That has an important bearing on this whole question, because no one
would suggest that this Reserve Bank, even if it were to intervene in-the
rural credit business, should tie up its funds in giving long-term loans.
For that it would be necessary to create a-separate machinery,—land
mortgage banks possibly, which may in the present circumstances possibly
be particularly necessary. Then, again, I think we must draw a marked

distinction between the needs of the poorer cultivators and the needs of
the large cultivators, the larger Zamindars and the landlords. We have
had speeches dealing with all these points, but we have to consider the
machinery that is to be set up, I think we must keep our minds clear
as to what the needs are and what is the proper machinery for dealing
with these things. Now, Sir, I want to make it quite clear that the
Reserve Bank cannot possibly deal itgelf directly with all these needs.
We all hope that the Reserve Bank will perform an important function
in the country. But let us not exaggerate the importance of the function
which it can perform. It is there to provide proper co-ordination, control,
and support by means of reserves, for the general banking system of the
country. It is not intended to go out itself and to usurp the functions
of the banks or other organisations which are dealing direct with individuals

for credit. It is there, rather to stand behind them, to co-ordinate them
and support them. '

Now, B8ir, having said something as to the actual problem, I want: to

12 Noow. B8Y 8 few things about what can be achieved through credit

- " machinery. What I have to say has already been said by
other speakers in various ways. What I think it is essential for us to
realise if we are aiming at improving the lot of the agriculturist, and
particularly the poorer agriculturist, is that it is no use lightering the load
of existing indebtedness or providing better facilities for cheap. aredit in
the future unless you put the cultivator into a position of being able to
take advantage. of that improvement in his conditions. And that means
a great many things outside credit machinery. That means teaching him
better methods of agriculture, providing him with better economic outlets
and ipculcating in him habits of thrift. Now, Sir, I am sfraid I cannot
agree with my Honourable friend, Sardar Sant Singh, thai you can incul-
cate habits of thrift by legislation. I do not want to siray too wide in
my review of the situation, but this is such an interesting problem that
it is hard not to speak at length on it or make a broad review. For it
does seem to me to be a matter of great interest to study how the agri-
cultural pgpulations of the world work in vgxious countries. I feel that
at any rate in parts of India at present with their present standards of
education and their present traditions, therg are large parts of the rural
population of India which, whatever you :4»&0 for them, will somehow
or other reduce themselves to a position of?working for a bare margin of
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subgsistence. Tf their conditions imprave, they do, of etmtte; to some
extent improve their standard of.life, but equally theyv take adventage of
their improved conditions to mortgage their credit. for the futre, and then:
they are left very much as they were before. There are very interesting:
-tudies of that whole subject in a most valuable book, that book by Mr.
Darling on ‘‘The Punjab Peasant in Prosperity and. in. Poverty’’; and it
‘s extremely interesting to resd from that that in the oanal: eolonies,
for example, where the most has been dons for the people and: the improve--
ment of their conditions has been most striking, sfter the- first. few years
of enjoyed prosperity; they do seem to get imto debt again, and that, im
ather parts of the Punjah where conditions are barder and. the people bave:
perhaps more tenacity of character, they continue. their struggle for exist—
ence under much greater difficulties and yet withoui geiting into debt.
\. great desl depends on the character of the people. There are in. varieus
* countriea peasantry, let us say in Belgium or Sootlsad. or jn Denmark,
where the people have strong habita of thrift, where they will wark for 12
hours a day, acquire no luxurious habits snd really save and improve their
position. 1t is countries like that where goed credit facilities are able
o effect most. I have watched the position algo in Africa smd there, I
~wst say, I came to the canclusion,—e corelusion net uplike that which
was reached by an official in Madras who was quoted with great criticism
hv my Honourable friend; the Raja Bahadur,—I did:come to the conelu-
sion that, if you left to the man who was warking on the land mare than:
. bare margin of subsistence, he simply sat.back and employed some oune
~lse to do the work, and that the man who was actually left working om
the land was still working on a bare margin of subsistence; and that it,
therefore, was not entirely wrong. or hard-hearted to say. that it was quite
a good thing for Gavernment to take a considerable revenue from a parti-
ular area and use the money whieh they toak for the.general improve-
ment of the country, for expenditure on education and that sort of thing.
However, Sir, I am afraid that I am falling into the error for which you
pulied up Dr. DeSouza and I.miuet not enldrye on thst subjest ary further.
" only want to say this—that.if ocwr obyest is to improve the condition of
the agricultwrist; then that mears a eomplete  revolution im the country-
side, better eduowtion, betber marketiby methods; hwtter methode of agri-
culture and the acquisition. of hisbite. of thrift, which: are: all. extremely:
desirable and' for which we all ought t0. be working andcevery Government
authority ought to be working but whish: are: fas- beymnd! the scope of
anything whieh: the Ressrve Bank:ean do.. Nbwj. Siry.that does not thean
to say that there ars: not things: whicls cught: $a be:dént: by the: Reserve:
Bank, and I do not say that we: camnot. do. sohiething: in sevking: up-this
Resetve Bank to help a . geweral development) whish will: be of  adwantage
to the coumtry. Thete are. many, of course; who:think that. the mbet:
hopeful method - of aehieving. the: gemera): results; which! we: alt have.in
view, is the full’ developmient’ of the' co-opewative. mgovetneirt ;. and: on' that
T would just like to quote something which was:swid by ome: of - the. outside
experts who came and: visited India befére the bankimg. inquiry. There
were two of them who examined particularly the co-operative position
and, iw a private note, which one: of them left for'me, therd was-a passage-
which has alwawys struck me. He :says:

X ““We. were WOM&EPMM&? the ch-mnl:f the -owd tirvidtonts mwnd‘ met.
0 comntry pessesses-batter: material . on “:r“b'..,"“ ild- - eivilisation.. But. we-
were also profoundly impl‘eum'y what there is still to mm)o to xllg;rbvo ‘their
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economic position and by the extent of the failure of the co-operative movement in:
that direction in spite of good work that hms beex done by ¢o-operators. Thatd failuve-
in our view bas been due to failyre to realise. that credit. organisstioms ajone cam never:
provide an effective remed;;.mf"o'“_ the indebtedness of the cultivator. His position can
only be improved if the - force of the co-operative movément is brought to bear
on i at every point in the sphére of education, of better living, of better firming
and of marketing, There will be ne limit to the resalts which cas be acltieved if
the same enthusiasm is shown in‘gomoligg ?vﬁpm@at‘ in thegpe: ways as has bben-
shown at any rate in developing the growth of the credit movement.’

That supports what: I was sayimg, and agsim 1 rust remark that so
far as the Reserve Bank ig comcertied that can omly take a part in con-
neetion with the eo-operative credié movernent. Whet I have been saying
«ofers rather to measures designed to improve the eonditions in the future,
measures: which witl be necessary im India, quite apart ffom the crisis.
which is now upon we. I think the orisis itself riey be ereatimg conditions
which require special trestment. We heve abioady liad 8 poitited out on
maxry occasions in several spesthios; and I miysbH made the poitrt. that
there iz no doubt that, at précent, spesking gemerilly, the momey-lender
throughout Indid is recoverinig nothimg is the way Of iwterést on loans
to smalt cultivators; and, of coursé, thers is Hhother cliss sufferihg at
wesend whiek 1 di not memtion—the class of landlords. There is mo.
Aoubt- that the lamdlerds are only reeovering a fraction of their rents..
Rven if we camnot ereate new msachinery to replace the present system,
it is quite possible, as a result of these yesrs of depreséiam; that condi--
tions are growing up which will be & servows threat to thé working of the-
existing machinery; amd thet is s subject: whiel reqilires the very closest
study, and I should say thet that is s sedbjbet’ whieh sll Goverfrment
authaorities ought now to be studying. Armd that indfeates orie point which
I have to make in answer to the sort of proposal which is made in this
amendment. This amendment merely contemplates a Department being,
<ot up two years after the setting up of the Reserve Bank. It contem--
plates something being done, say, thiee years from now. If there are
urgent problems arising out of this crisis, they cannot wait for three years,
and, therefore, in that respect I think perhaps this amendment is to some
extent misconceived. If we are to rely on a Rural Credit Department of’
the Reserve Bank to deal with the sort of problems that may be arising;
now, then I think we should be relying on something for which, in any
~ase even if the amendment is accepted, we may have to wait for too-
lorg. - : ‘

But still I must come back to:the question whether the Reserve Bank
~an: do anything at all. I certainly would mot go se far as to say that.
it could not. But there are certain things whieh I mmwst make cleer:
One must remember that:the Resexye Bank is a specisd piece of machiwery
designed tq work the currency and the credit system of Imdia. Even if
that sort of work is very far above direct contact with the poor masses of
this country, I bope the House will remember that it is werk of the mest
vitad importance, and that; if mistakes are made in that, it will react on
all classes throughout the country. That is the main funesion of the Bank
and, in order to exercise that funetion, this Bill luye down very earefully
the kind of business which it has got to do end the way in which it must
'> that business. All those things are preseribed with great precision.
Now, we cénnot allow this Bank to depart from those sound methods of
doing business, merely because the gusiness happens to be a popularly
attrective form of business filliag under the description of ‘‘rural credit’’.
Whatever the Bank does, whiether it be rural cte&t or industrial credit,.
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must be done on sound lines and within the rules laid down for the Bank’s
business. Therefore, it would be very unwise to create in this Bill any
obligation on the Bank to launch out into the business of rural credit except
on lines such as those that are laid down for its other business in this Bill;
and if these restrictions are observed, then, I think, Honourable Members
will realise that it will not be able to do very much by its own direct action.
‘One must resist the sort of claim which was implicit in the speech of my
Honourable friend, Mr. Maswood Ahmad, this morning, who said that this
Bank must do something itself to help the poorer agriculturist. -The
Bank cannot give the sort of help that he has in mind -without getting
itself into a very unsound position. 1t has been put to-me tha$, notwith-
standing all that I have said about the -necessity of keeping the Central
Bank working on very strictly prescribed lines, nevertheless Central Banks
in other apuntries have started departments of this kind and that they are
successfilly working. But we have only had put befere us the example
of Australia; and, as I pointed out in the first stage of thess discussions:
to my Honourable friend who moved the present amendment, he has
simply put before us the provisions of the Australian Act, and he has given
us no evidence how those provis.ons are working or that they have been
successful or gchieved any important object. As I said a few days ago,
I am afraid that I have not myself any direct evidence either on that
subject. I only kmow that attempts of that kind of other institutions in
Australia have on many occasions been very unsuccessful, and I do ‘not
think that any one here can say that any Reserve Bank in the world
has attempted to do this business sucoessfully and in a way which really
has benefited the country. I think the onus of proof on that point remains
undischarged.

Now, S8ir, so much for what I consider to be necessary limitations on
what a Reserve Bank could do. On the other hand, I want to say quite
clearly that I recognise,—and I have often said this before,—that unless
the Reserve Bank can somehow or other get into. gear with all the rather
primitive credit machinery which exists in the country, the indigenous
bankers and their whole business of rural finance, unless it can do that,
it will remain the centre of an important machine no doubt, but out of
touch with the main financial business of India. And we do not want to
leave it in that position. We want somehow or other to link it up with
the whole of the credit machinery of India, and, therefore, we must from
the very outeet consider how that can be brought about. -

Another point which I think one might take into account is this, that
if there are needs arising out of the present crisis for creating new credit
machinery in the country—perhaps on the lines ¢f land mortgage banks,—
then it may be very useful if the Reserve Bank can act in some way as
8 guide for creating institutions of that kind. What I mean to say is this,
that if the Reserve Bank could lay down certain standsrd rules for land
mortgage banks, then banks which comply with those rules which allow
themselves to be ‘‘vetted’’, if I may so put it, by the Reserve Bank,
would command credit in the country, would have an established position,
which might help them to raise money. In that way the Reserve Bank,
as a central co-ordinating organization in the whole of the banking machi-
nery, might perform a very useful -function.

Again, the Reserve Bank might be of great assistance to co-operative
societies and the whole of the co-operative financing machinery, wot
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merely by the re-discounting of Bills and so om, “but it other’ ways as a
guide and adviser, ard in this connectmn I would like to refer fo what
was s8id to us by a co-operative expert in our Joint Select Committee dis-
cussions. I am afraid that T am now going to be guilty of an irregularity,
8ir, for which I asked you to pull up other speakérs estlicr, and to refer
te & passage from: this evidence, but, in doing so, ¥ do-vot want to base
myself on the suthority of the speaker. ¥ merely watit to give his views
a6 _my: own on this subject, and perhaps ia that way I may bring myself n
exder. I maey also, while mentioning this, tell the House that we have
approwched all those who gave evidence befors the Select Committee, asked
them. te- correct the evidenee, and whether they had any objection to its
pwblication. I hawe not got ald the answers yet, but we hope to make
the whale of this. volume of the evidemce public in oase it is of interest to
alx:yhody Mr. Macpherson, the co-operative expert from the Punjab, said
this:

“I think it would be quite impossible to link the -lender up in wa;
with the Reserve Bank. q‘ PO“ e Bagk is essg:lltuﬁl;n:ym Knnk aa“n’d ﬂl{
ordtary raral banker cammot hsve any ‘dealings with the Central Bank, becanse the
meoriey that the Central Bank bas must necessirily be liquid. Could we evolve any
means of doing away with the mxddleman as regards financing the cultivator? You
cannot; and your best middleman is the co-operative society. TFherefore, you have
to develop two things as far as I can see; on the one hand, your co-operative society,
and, on the other hand, if it can be poulbly put in the Bill, a clause to create s
e depurtment anid to try and assemble in that department a few capable men
wrth great experience of the indigenous debt with a posaibility of devolving sqme
scheme to relieve it; but it could not bo relief directly through the Reserve
but it copld be relief by linkin the atgz;c:é with an organizabion which wounld be

a provigeiul ommm ! b
Then, in anewer & & qupstion fremx me, he said:

“Wos -my suggestion uctually is that ydn ebug em50§ in gour Bill a provision to

hawr s dmwﬁm Woud - M hid" ‘m dabz ot aia
seaindat ,co.ugvdthm' u-e*soic m
before ha E"" ctnot-ithﬂaepmmum-ﬁt ﬁmmdlu
a scﬁen\e w.'m v [ to mme mp;

Thot indicates a general ﬂea and it'is- interesting to kiow tHat 3 man
of ‘prastical’ expe: in the work of co-operstive sodieties’ thinks that

it would be of valus e kave ¥iie sort of expert déi t for agricultyral
ebodid - the Reverve Bank fram the v!;;pe ddtﬂe?pmf#mk Hpa’tgr(; )
Wwew we muy possibly Ber able t6-'do’ sompeting whtich will be of real 'ys!
ohd ik will sty H’anuutalsle"lfemﬁm {poslf:'e “that we don’t mer %

sdeanyto-Jet thint thiny baug'ﬁm* But’ ye¥ which will, on the otifer hand,
eneturags fales: expectitions

Now, Sir, I have been consi "3 whether we could do anything to
meet the views of the Honourable: who has moved this amend-

ment og the lines I have suggested without incurring the dangers which I
have suggested, and I have worked out a clause which- 1wl rest-readyout,
and’ then” postibly  if ‘that is generslly sceeptable, you, Six, might allow
my friend to move it in substitution fox h.\s amen.dment 1 will read out
my. proposed amendment:

‘-‘That after clause 53 of the Bill, the following new clause be  nserted :

‘53A. The Bank shall create a. special a u.lt,ura.l dxt department’—that means
oreate forthwith—'the functions of P Aﬂ“ w

o it
(@) mlspvaﬂa" :f“éogd 3mxon by tHe Govpmor G‘“ef‘l n Conmul “Q'L:;

i
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(b) to co-ordinate the operations of the Bank in connection with agriculiural
credit and its relations with Provincial Co-operative Banks and any other
banks or organizations engaged in the business of agricultural credit’.”

The second clause is, of course, a wide and rather loose one, but what
I had in mind there was something on the lines that I have already men-
tioned, that possibly the Bank might help with advice in the setting up of
land mortgage banks and issue standard rules. That is one example of
the sort of work that they might do. If that clause were accepted, then
it would be necessary to make a very slight verbal consequential amend-
ment in clause 54. According to my proposal, we should still leave the
Bank under the obligation to make a report, as is already provided for,
but the:wording of that would have to be slightly altered, and clause
54 (1)2(p) would read. according to my proposal, ag follows. The clause

7

runs: *'*

‘“The Bank shall, at the earliest practicable date and in any case within three years
from the date on which this Chapter ccmes into force, make to the Governor General
in Council a report, with proposals, if it thinks fit, for legislation, on the following
matters, namely”’, .

—and then (b) would read—

““The improvement of the machinery for dealing with agricultural finance and
methods for effecting a closer connection between agricultural enterprise and the opera-
tion of the Bank.”

Now, Sir, if that were accepted, the position would be this. The Bank
would straightaway start off with this expert advisory department. That
might be from the very outset extremely useful. Then the Bank would
further be under an obligation to report, as soon as possible, on measures
for the improvement of the machinery for dealing with agricultural finance
and methods for effecting a closer connection between agricultural enter-
prise and the operations of the Bank. That still leaves open the door to
the possibility that the Bank might recommend that it itself should
organize some sort of central agricultural finance corporation which might
act as a sort of guaranteeing finance corporation which might act-as a
sort of guaranteeing society perhaps to land mortgage banks. I do not
suggest any particular or exact method by which it can be worked. It
still leaves the door open to getfing recommendations for setting up some
sort of a central finance corporation, but, if anything of that kind were to
be done, that obviously would require very long and careful study. In
the meanwhile, if the Bank had this small expert department, that, I
think, might be a very valuable encouragement and of great use to Pro-
vincial Governments that are contemplating operations on any of the
lines covered by what I have suggested.

Mr. ¥, E. James: (Madras: European): May I ask the Honourable
Member one question? Would the expert department be available for
consultation by provincial co-operative organisations directly ? I think the
Honourable Member only referred to the Government of India and Pro-
vincial Governments.

The Honourable Sir George Schuster: I think that is a very pertinent
question. We have,—and, as a matter of fact, this is a very hurried
draft,—put in, ‘‘to maintain an expert staff to study all questions of agri-
cultural credit and be available for consuliation by the Governor General
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:in Council and Local Governments’’. I should have no objection, and
indeed, I think, it would be an advantage, to add some words to show
that other organisations could also consult this department. I think if
we put in ‘‘Governor General in Council, Local Governments, Provin-
cial Co-operative Societies and other banking organisations’’, it would
meet my Honourable friend’s point. The phrase will then run as follows:

“To maintain an expert staff to study all questions of agricultural credit and be
available for consultation by the Governor General in Council, Local Governments,
Provincial Co-operative Societies and other banking organisations.”

That is my position, and I should be glad if I could hear from my
Honourable friend, who moved the original amendment, whether this meets

.his point, in which case I hope that you, Sir, would allow this new form
of amendment to be moved.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, if this amendment comes from the Government, we on
dhis side of the House will not object in spite of the fact that it fulls far
-ghort of our demand and the demands of the country in two ways. In
the first place, our demand was that this department ought to be estab-
lished immediately. @ The period of three years, within which, accord-
ing to clause 54, which we have already passed, the Bank should
establish the department, is in our opinion, a long period. We cannot
afford to wait for long. No doubt experts may be appointed, reports will
‘be written and nothing will be done; but we from this side of the House do
emphasise that something definite should be done and should be done
from the outset. Secondly, we desired that the Bank should give finan-
cial assistance to certain co-operative and land mortgage banks imme-
diately. The Finance Member said in his speech, he leaves the door open
till some future date. It is only a pious hope. These are our difficulties,

but we hope our helpless position has no alternative but to accept what-
-ever the Finance Member gives us.

Mr. B. Sitaramaraju (Ganjam cum Vizagapatam: Non-Muhammadan
Rural): With your permission, Sir, I wish to omit my own amendment
-and substitute this amendment now read out by the Honourable the Fin-
ance Member as a thing which will meet our immediate requirements. If
you will permit me, I will read that amendment in substitution. '

. Mr. Vidya Sagar Pandya (Madras: Indian Commerce): On & -point of
order, Sir, It has been suggested to the Mover that the new amendment
might be accepted, but the Finance Member says that there will be con-
-sequential amendments in clause 54 which we have already passed.

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
‘has held in abeyance clause 54. '

Mr. Vidya Sagar Pandya: Then I beg your pardon.

Mr. President (The Honourable Sir Shanmukham Chetty): The proce-
dure that is to be followed is that the Honourable Member must get the
Jeave of the House to withdraw his amendment and then this has to be
put as a fresh amendment. If the House has no objection to that
-vourse, the Chair will straightaway ask the House whether it gives leave
-to the Honourable Member to withdraw his amendment and then put
‘this question to the vote. A '

B 2
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(M. Pre.mdent]
Has the Honour;able Member leave of the House to w1th4raw hxs amenﬁ-
ment ?

Honourable Members: Yes, yes.
The smendment was, hy leave of the Assembly, withdrawn.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques--
tion is:
“That after clause 53 of the Bill, the following new clause be inserted :

*53A. The Bank shall create a special agncnlim;l "credit dep.ﬂment thn fnnction-
of whlch shall be—

.to maintain an expert sfaff to study all questions of agrig q] credjp and
»" "bé available ft,s? consultation by the Governor ‘€len qgr ?l w

Governments, Provincial -~ Co-operative Societies’,” (Y’he rabu
George usﬂer ‘May 1 subgtitute the word Bnks for the womd:
‘Societies?’) .. .. < rovincial CO—QpetAt]VQ Banks and other banking
orga.msat:ona, : o

(8) to rdi the operations of the Bgnk in connection with agricult
cmt 19:111‘3"2 its reh‘flfme with Provi % Co-operatlve nkg and“gnv otgé:lr
banks or organiziitions engaged in the business of 1{airal ereﬁt' e

The motion was adopted.
New clause 53-A was added to the Bill.

Mr. President (The Honoursble Sir Shanmukham Chetty): The quu-
toy is:

“That clause 54 stand part of the Bill.”

The Honourable Sir Gootga Schuster: Sir, I move:

‘““Ehat in clause 54i(1) (&) bf the th:p for the w?d;“‘;ho qstsbhqhm& of Rnul
Credit. Bagk creption o r wachis Wag
words bg sgzmiqted <X e Tolk

meiﬁ;"&""-"“‘" emeny of the mpchinery for dealig with agricgural figpapce weg:
'”:E President (The Honourable Sir Shanmukbam Chetty): The ques--

“That in clagee 58 (7). (3) of the Bill, for the words ‘the establishment of a Ruyrel
Credit Department of the Bank or the cmt:on of other machmery t.he followmg

wyrgs: be, spbstitated :
‘The improvement of the machinery for dealipg with sgricaltural m M:
methods’.”

The motion was adopted. &

M. Bhuput qmg(my?r and Orissp: Landholders): Sir, T beg to move;
*“That aftec sub-clanse (2) of cbme 54 of the Hill, the. follewing new sub-olansé:
b inseglpd ;- l:be
'(3) I'i st any- Siwe . is opinioy Mﬁom
A L T e Y
;(.:t?l:o ?re:he:tu;:vof such undue accumula n ;lm’ l:' : n rer e
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The question of holding the maximum number of  ehares by a ‘person
has been sufficiently discussed in this House and I do not want to deal
with it @t any length. The amendment of my Honourable friend, Mr.
Qﬁlﬁ‘ﬂ, was dxﬁly defeated by one vote, so we may take it that there is a
?‘g‘éﬁ‘éi"ﬁl desire in this House that persons should not hold an unlimited
Rutiber of ghares. By this amendmeny I am not asking the House to
limit any one’s holdings, but all that I ask is that the Central Board
should carefully watch the situation and report the matter to the Governor
Uneril, when such undue accumulation takes place, for prevention of
-such accumulation. 8ir, I move. '

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved: . . N

“That after sub-clause (2) of clause 54 of the Bill, the following new sub-classe
‘be inserted :

“(8) If at any time the Bink is of opimion that the tremafer of shavel showi signs
-of undue accumulation in, the names of any individual or Company, it shall report the
matter to the Governor General in Council for such ddtiéh as they deemt necessary

9

for the prevention of such undue accumaulation’.

_ . The Honourable Sir George Schuster: In the firsy place; I should like to
ask my Honourable friend what he neans by “tie;"‘. To whom does
the refer?

Mr. Bhuput Sing: The Governot General in Counvil.
The Wohouribiy Bir Gedige Schstés: It shiduld be ““he''.
Mr. Bhupnt Sing: Yes, I made a mistake.

_Thb Histoufabls Str @eorge Schuster: On the whole I vannot greutly
wobject to this in substince. But it ssems to me 0 be rutler uunecessary.
Is establishes nothing beyond the fact of reporting the matter. It leaves
the discretion entirely with the Governor General in Cduncil. I think,
«m the whole, I must oppose this amendiment. I think it is unnecessary.
I hope the Hotnourable Member will not press it:

Mr. B. R, Purt (West Punjab: Non-Mubhammadan): Would the Mover
or the Honourable the Finance Member give the House some idea as to
what is really meant or inténded to be meant by the expression ‘‘undue
;acoumulation”’? We have gat absolutély no idea.

_ Mr. Present (The Honoursble Sir Shanmukham Chetty): That
vefers to what tho Bank authorities mhy consider ‘‘undde’’. This is vagu®.

. 8ir Gowasji Jedangir (Bombay City: Non-Muhammadan Urban): My
‘Hoenourable friend has certain appréhensions to which he gave expfession oh
‘1htre than one occasion. If a larfe number of shares come in to the hands
of e persofi in any one avea, then a large number of shares would gét
dterilifed. That was one of the objections. Therefore, he now desires %
‘put & Statutdry oblifation upon the Bank to draw the attention of Gov-
ernment if Buch 4 contingedey did Yecur. My alf8wer to my Honourable
friend would b¥ thdt if such a bontihgedcy did odouk, not Only would the
Government’s. athention be draWh tb.i8. by the Oéntral Board, bat the
poblic theruselves In that arth woull drtw attention to sich s Btate of
dfidirs 'and Goverumenb Wwould be forced to tuk® action  or to consider the
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matter and, therefore, the clause is redundant. He visualizes a state of.
affairs which would not carry out our intentions, which would go contrary
to all the intentions we now have. Under the circumstances, legislation.

would be brought before this House. I do not think any useful purpose-
would be served by my friend’s amendment,

Mr. Bhuput Sing: Sir, I beg leave of the House to withdraw my:
amendment.

The amendment was, by leave of the Assembly, witlid:awn;

- Mr. President (The Honourable Sir Shanmukham Chetty): The-
ygeestion is: -

“That clause 54, as amended, stand part of the Bill."
The motion was adopted.
Clause 54. as amended, was added to the Bill.

Mr. K. P. Thampan {West Coast and Nilgiris: Non-Muhammmadan.
Rural): Sir, I move:- ’ '

“That after clause 28 of the Bill, the following new clause be inserted and the-
subsequent clauses be .reymmbered . accordingly :

‘29. The Bank shall maintgin soparate accounts. of the Issue Department. and the
net profits thereof shall be’wholly made over althe end of &very year to the Governor
General in Council’.”

The object of my amendment is that the accounts of the Issue Depart-
ment should be kept sepdrate from the accounts of the Banking Depart-
ment, and that the .entire profits accruing from the Issue Department
should be made over to the exchequer at the end of every year. We are:
now entrusting 90 crores worth of securities to the Reserve Bank. Strictly
speaking, that. is the property of the tax-payers. The tax-payers used to
get all the interest on these securities until now. The difference between
the profit that the Bank might give to the Exchequer and the gross receipts
that the tax-payer is mow obtaining in the shape of interests will be a
large amount and to that extent fresh taxation will have to be imposed om
the tax-payers. Of course there is a provision limiting the payment of
interest to five per cent. or so under this Act and the whole balance of
the proceeds should go to the Government, but what I maintain is that
these restrictions should apply with regard to the profits of the Banking
Department and the proceeds of the Issue Department might in their
entirety be made over to the Exchequer. We are now giving also five
crores worth of securities as a kind of reserve for the Bank to start with.
It is said bv the Select Committee in their Report that one of the reasons
that induced them to make this reserve fund is to provide for any possible
depreciation of the securities that are now made over to the Reserve Bank.
TInasmuch as we are providing five crores of rupees as reserve fund, it is
all the more reasonable that all the profite of the Department should go
to the Government. My proposal, if adopted, will fit in with the provi-
sions of the Bill and the general principles involved in all these clauses.
T find under the provisions of the Bank of England also, the entire proceeds
of the Issue Department go to the State. Under the Currency and Notes
‘Act "of 1928, - the net profits' of the mote circulation are payable in their
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entirety to the Exchequer. In the constitution of the Bank itself, you
will find there is a distinct provision to thé effect that such profits should
go to the State. Clause 6 of the Act of 1928 lays down that the Bank
shall pay to'the Treasury the profits arising in respect of such Department.
Every year the income from the Issue Department has to be made over
to the State. The Government, by their judicious management of the
currency, have been able to build up these securities, and I do not under-
stand why the profits to be derived from this reserve should be made over
to the sharcholders of the Bank. Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved :

“That after clause 28 of the Bill, the following new clause be inserted and the
subsequent clanses be remumbered accordingly : ’

‘20. The Bank shall maintain separate accounts of the Issue Department and the
net profits thereof shall be wholly made over at the end of svery year to the Governor
General in Council’.”

Dr. Ziauddin Ahmad: Sir, I support this motion. The income of the
Issue Department ought to go to the Governor General in Council in order
to give some kind of relief to the Budget. = This Issue Department is very
different from the business department of the Bank. The thing is that if
we do not give this money to the Governor General, then the money which
we require for the Budget will have to be collected by taxation. The ques-
tion is whether we should give this money as a gift to the few persons
who have contributed the Share Capital or it should go to relieve the taxes
of the country. My friend has given two alternatives. Either this goes
to relieve the tax-payers or it goes to the pockets of these nimboo-nichors
who really take possession of the whole Bank by bringing in their five croreg
of rupees, and, in addition, five crores of rupees to be given to them out of
general revenues. So I think the Honourable the Finance Member ought to
make out a case why he is 8o very generous towardg these shareholders and
why he is so stringent towards the tax-payers of this countryv. ~ Bir, I support
the motion.

The Honourable Sir George Schuster: Sir, I must oppose this amend-
ment. It ia contrary to the whole scheme. of the Bank, which is this that
the persons who put up these five crores shall be assured of a minimum
dividend the rate of which has to be fixed at the time of the issue of the
shares and which may not exceed six per cent. Now, if this amendment
is carried, the only chance for these shareholders to get any dividend will
be out of the banking profits of the Bank. It is not likely that in the
earlier 'years they will get an attractive return out of the banking profits
alone, and we must remember that this Bank is not supposed to be run
for the purpose of making profits. It has a public function to perform,
and profit-making is only a secondary consideration. In these circum-
atances, the shares of the Bank, if it were not for the fact that the banking
profits are going to be supplemented by the profits of the Issue Depart-
ment, would not be a very attractive investment. My Honourable friend
has raised the point that it means a heavy burden on central revenues.
But T would remind my Honourable friend that the amount which the
shareholders: can get cannot exceed Rs. 80 lakhs a yvear and that that, of
course, will be partly made up by the banking profits of the Bank. There-
fore, the net burden on the Central Revenues cannot be very large. Apart
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from that, I oppose this amendmen$ for the following reason. It is essen-
#ial when the Bank is set up that the Central Board should regard the
whole business of the Bank as a united whole. It would be very undesir-
pble that the Board should attempt to make the banking side of the
pusiness profitable at the expense of the Issue Department, and so on, and
there are various ways in which the two sides might come into conflict unless

they were pooled in a common whole. On all these grounds I must oppose
this amendment,

. Mr, President (The Honourable Sir Shanmukham Chetty): The

(jueshon is

.. “That after clause 28 of the Bill, the following new clguse be inseried and the
imi) uenf clauses be renumbered accordingiy :

‘8. The Bank shall maintain separate accounts of the Issue Pepartment and the

pet! profits thereof shall be wholly made over at the end of every mrtothe Governior
General in Council’.”

The motion wys negatived.

Mz Prosident (The Homoursble Sir Shanmukham Chetty): The
question is:

“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.

Clause 2, a8 amended, was added #6 the Bill. .
The First Schedule was added to the Bill.

The Second Schedule was added to the Bill.

Mr. Pregident (The Honourable Sir Shanmukham Chetty): The

question is

“That the Third BSchedule to the Bill stand part of the Bill.”

D, Zdvadin ANmad: Sir, if you will permit me, I shall move Noa.
370 snd 87 together, as they are practically the same. I rise to move:

“That in paragraph 2 of the Third Schedule to the Bill, for t word ‘one-
dixteenth’. in the sixth line, the word ‘cme-thirty-second’ be substituted, and for the
wdrd ‘thirty-second’; in the gixth line, the word ‘one-sixty-fourth' be substftuted.”

Su', we are giving here s very big and a quite unjustifiable discount
to this Imperial Bank, that iy, 1/16th of one per cent. This really means
that, in respect of a sum of Bs. 100, we have to pay one apna for every
hundred rupees and that is a really very big discount. Really speaking,
there ought to have been no discount at all, but even if something bas to
be paid, it ought to be the bare minimum; and since we have to deal with
very large sume of monay, one anna for each hundred rupees wilj come to
a very substa t;alll figare. After sll, thate should be, some limit to the

ocesaes by which money is zed out from the pockets of the taxpayer
g‘ the benefit of the ahamho,ﬁan think, §ir, our patience is exhanated
and we know that we are in & vary hephse position.
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gir Muhammad Yakub (Rohilkund snd Kumaon Divisions: Muham-
madan Rural): How will this go into the pockets of the shareholders?

Dr. Ziguddin Ahmad: I hope the Honourable the Finance Member,
when he comes out with his Budget, will keep this also in mind, namely,
whether, with the budgetary conditions being what they are, he qhquld be

#0 very generous and liberal to this Reserve Bank.

My, President (The Honourable Sir Shanmukham Chetty); Amend-
‘ment moved : :

. “That in paragraph 2 of the Third Schedule to the Bill, fox the word ‘one-
sixteenth’, in pt?le sixth line, the word ‘one-thirty-second’ be substituted, and fog' the
word ‘thirty-second’, in the sixth line, the word ‘one-sixty-fourth’ be substituted.

The Hokourable Sir George Schuster: Sir, I must oppose these amend-
ments. My Honourable friend advanced no arguments, he has given us no
calculations to show whether this reduction is justified, and I must remind-
him and alsc the House that I read to the House the other day a report
by the Auditor General who had been into these whole calculations and
into the provisions and who teported that, on the bdiw of the détudl . cost
which had to be incurred by the Imperial Bank in order to handle the
Government’s account, the proposed comimiseion was fair abd teasonable
and did not represent more than the actual cost involved to the Imperial
Bank: My Hohotirable friend now propodes to remunerats them in the
wiry gederiis Way of giving them one-hdlf bf whut it sctwiilly costs them
¥ barty on the Mminedd: Siy, 1 miust bppols the imendineat.

_ Mir Gowasfl S¥Baiiir: T have to dik one quéstith. The Honourable
the Finance Member will recall that after tén years a further investigation
i8 to take place. Mot does He propose that all these facts and figures will
e kept on record? Will they be kept on record in the Sectetariat, or will
ﬁeﬂy be, gﬂu’c’ed on fecord along with somé papets ifi bohnectioh with this
Bill 80 that, teri vears hence, it may not be said that there are no records
on whith the Governinent based these calculdtions? Something will have
}Q be placed on record with regard to the Auditor General's report and the
facts and figures on which that report was based so as to make them
available ten years hence. '

The Honourable Sir George Schuster: I do not quite understand my
Honaureble friend’s point. Of course all these pepers will be qn record,
but they wili be of very little use ten years hence. Then we shall have to
WG\ again the actual expenditure incurred by the Imperial Bank and
chack the position on that. . Now, we have satisfied ourselves for the pre-
sent that we are starting off on a fair basis representing the expenditure
#8 it 18 today.

.., Bir Cowagll Jehangir: What I mean to say is that the methods by
which you Have worked it the figures must, 1 suggest, be available to
those who examine the position ten years hence . . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): There
will be some naphthalene balls in the records. ° etty):  There
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Sir Cowasji Jehangir: Mr. President, it is not a joke, it is 'a quite
serious suggestion I make. Such things have happened in the past when
it was said that such records have not been available. What I want 18
that, when we come to reconsider the matter after ten years, all these re-
cords shou'd be available.

The Honourable Sir George Schuster: I now appreciate my Honourable:

friend’s point. What he wants is that there should be a record
1 ®. M. 4f the method by which the calculation is made. I appreciate
that point and I will certainly see that steps are taken that these papers-
are rec rded in a way in which they will not be lost.

, Mr. President (The Honourable Sir Shanmukham Chetty): The-
quésgion is:
" SThat in paragraph 2 of the Third Scheduje to the Bill, for the . word, ‘one-

sixteenth’, in the sixth line, the word ‘one-thirty-second’ be substituted, and for the-
word ‘thirty-second’, in the sixth line, the word ‘one-sixty-fourth’ be substituted.’

The motion was negatived.
Dr. Ziauddin Ahmad: ‘Sir, I beg to move: ;

*“That in paragraph 2 of"t,he Third Schedule to the Bill, the words ‘receipts and’,.
in the seventh line, be omitted.”" LI

o a4y .

Sir, in spite of the insinuation of my Honourable friend, the Finance
Member, I still bind myself to the self-imposed ordinance of not making
long speeches. Though he asked me last time that I ought to have given
facts and figures to justify what I said and insinuated that I should make
an hour's speech, but in spite of insinuation I will be very brief and follow
your advice. Sir, in this case I can understand if one anna per cent. is
given to them in the shape of discount for the disbursement, but I cannot
understand why this amount should be given for the receipt. Disburse-
ment meang some kind of work; but, in the case of the receipt, no work
is involved. T am afraid this donation and the free gift that we are giving
is going rather beyond limits -and we must put a stop to it. Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved :

‘“That in paragraph 2 of the Third Schedule to the Bill, the words ‘receipts and’,
in the seventh line, be amitted.” ..

The Honourable Sir George Schuster: Sir, receipts are included, because,
it is on this basis that a commission of 1/16th per cent. on the first 200
crores and 1/32nd above it produces the amount which is necessary to
cover the actual cost incurred by the Imperial Bank. My Honourable
friend has just attempted to halve that remuneration by his two amend-
ments, Nos. 370 and 371. Having failed in that, he is now trying to
halve it by another method. I am afraid I must oppose that.

Mr, President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

. “That in paragraph 2 of the Third Schedule to the Bill, the words ‘receipts and’,
in the seventh line, be omitted.” . ¢ 3
- - PRASTERA S { * S ¥ 1

The motion was negatived.
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Dr. Ziauddin Ahmad: Sir, [ beg to move:

“That in item (a) of paragraph 3 of the Third Schedule to the Bill. for the word
‘nine’ the word °‘six’ be substituted.”

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment:
moved : ‘

“That in item (a) of paragraph 3 of the Third Schedule to the Bill, for the word:
‘nine’ the word ‘six’ be substituted.” ’ ’

[

The Honourable Sir George Schuster: Sir, I am very glad that I do not
have to rely for my pay on my Honourable friend, the learned Doctor.
He scems to be in favour of very substantial cuts. I must oppose this
amendment on the same ground as I have opposed the last amendments.
This remuneration was calculated on the cost, and my friend wishes to-
reduce it.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques--
tion is:

“That in item (a) of paragraph 3 of the Third Schedule to the Bill, for the word
‘nine’ the word ‘six’ be substituted.”

-

The motion was negatived.

The Third Schedule was added to the Bill.
The Fourth Schedule was added to the Bill.

Mr, President (The Honoursble Sir Shanmukham Chetty): The ques-
tion is: ’
‘“That the Fifth Schedule to the Bill stand part of the Bill.”

Mr. X P. Thampan: Sir, I beg to move:

“That in the Fifth Schedule to the Bill, under the head ‘Assets’, after the words
‘Loans and Advances to the Government’ the words ‘Loans and advances to the
Imperial Bank of India’ be inserted.”

Sir, as the pruvision now stands, there is a heading for other loans and’
advances. That is all. Of course, the loans and advances to Government
have to be clearly stated. But it might be asked how much loans and
advances are given to the Imperial Bank as against othker banks and
institutions. . Inasmuch as the Imperial Bank actg as the agent of the
Reserve Bank, it is absolutely necessary to mention how much loans and
advances are given to the agents themselves. That will create a kind of
confidence among the public. Unless a separate item is provided to meet
this demand. people will not be in a position to understand what money
has been IBnt to the Imperial Bank. This Schedule has been adapted
more or less from the weekly returns of the Bank of England. Even with
regard to the returns of the Bank of England, there is a demand it
Fngland to have it revised. 1t is, therefore, absolutely necessary to show-
‘specifieally what the agents themselveg have taken as loans and advances..
Bir, T move.: - L B N :
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Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved : ' o T

“. “That in the Fifth Schedale to the Bill, ender the hend ‘Assets’, after the words
‘Loans and Advances to the Government’ the words ‘Lioans and advances to the
Imperial Bank of India’ be inserted.’”

~ ¥t Fonourable Sir tadrge Schuster: Sir, I must oppose this smend-
ment. I see no reason why loans to the Imperial Bank should be treated
as being on a different footing to loans to other scheduled banks. It
would be, we feel, invidious to make this kind of distinction and I have
not heard anything from my Honourable friend to induce me to alter that
‘view. 1 oppose. - no oeow

M Presideat [The Honourable Sir Shahmukham Chetty): The ques-

"‘E‘;h;t in 'tile Flfﬂ] Schedule to the Bm, under '.ixe i:ead 'Assol‘tfs’, af'f/ei'~ ‘&he iro‘r'ds
“‘Loans and Advances to the Government’ the words ‘Loans and advaftices to the
Imperigl Bank of India’ be inserted.”’

The motion was negatived.
The Fifth Schedule was added to the Bill.

Mr, President (The Honourable Sir Shanmukham Chetty): The ques-
‘tion is:

“That clause 1 stand part of thé BlL.”
Dr. Ziauddin Ahmad: S, I beg to misve:

“That for sub-clause (4) of clamse 1 of -the Bill, the follom‘? be substitqted :

‘(4) This Act shall remain in force for a period of twenty-five years, wi incﬂé‘liér_iod
‘may be extended by appropriate Legislature on the petition of the Bank o ot
"less than three years before its expiry’.”

Sir, the original clause runs thus:

.. “This. Act shall remain in force for a period of twenty-five years and thereafter
ant répealed.” '

Thus it may exist till perpetuity. I have got before me about 80 Acts
of different Central Banks and I have taken very great pains in reading
al! 6f them to find bHt whether a4 provision of this kind that, after a
period of iwentyfive yeurs, it is extended automatically to perpetuity
-eXists ahywhere. The only Hnswer which Iny Honourable friend would
avel is that we are cfeatifiy an &xaiyple here for other Reserve Barks
to follow. That is the only afswet he can give. I do not wish to wWuste
the tiine of the House, and, theréfore, I will read only from s few Acts.
In the case of Japah, for exdmple, we find: '

“The basinets térm of the, Bank of Japan had been for 30 years reckoning fﬁm

commenice . ion be vernment for the
P tansion. of the .f:“? gl o 14 i 4 &5&%‘1& by ths geriersl
meetinig of the #harsholdets.” . :

Bir, we RHave got Hually éverywheré the sdme mdnner of extension. for

Sxatpld, in the eas. of the Buhk of Porttgdl, we have got the mame
-thing,—at the end of 40 years, it can be prolonged at the reguest pf the
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shareholders at the meeting and with the permissian t(l):f the Legiskature.
iz, you take wp any number of Bapks apd you will find the same: provision.
I will’ opan in \‘glqcrfhmly thig Book ‘(‘iCentxal Banks Acts”’, and I find
the same Provision in e,veq Ag,t, Here ia the Bank of Chile Act which

Is S0 very };gpucla with, ﬁhe the Finance Member, because, ip
ong pampu ar. c,gge, he uLtI not his illustration anywhere and then
bhadtggotq gge]%ankqi(lhﬂemfotmﬂedio:apermdotﬁtq
3 6ars, ‘?q then, tha pe:;l way be extended on petitipg of the Bank by
proper egigl ataon Slr, al pmctlce in every Central Bank is that,
as soon as the period’ 18 over, &. weeting of the shareholdexs
should be convened and they shoelﬂ;mke a request and the Leglslature
may or may not accept that particylar request. The request ig for the
consideration of the Eegislature. But T have not seen in any of the Acts
of the Banks any provision.of the kind just now before us. In fact, the
Honourable the Finance Member ought to have laid on the table s copy
of theae Acts of dlﬁereut Banl;s sa that we mxc,ht have been able to form-
our optnion and’ would not rely’ eptlrelv ypon the compendium or summary
of Mr. 'E!}sch “however good*it may be, published in his book.

8ir Muhammad Yakub: How much will 1t cost to the tax-payer?
Eiayddin | H y the pnqe " the postage stamps, begausg-

ad’ Eho waemmeni: wnttep to these Banks, thex would here gent at
heir 6wm expe the copies. ‘of the vanqng Acts gove ‘the vanous
Ban Only s am 8 were i;equlred for wn ting letters rmwng see that my
al ese Banks a rovxsnorn sumlar tq the ‘one embodled in my amemf—
x"ﬁénﬁ' exists.” ‘After the ‘expiry of the period, a general megting of the
eholders should decide” WI; ther th would like to confinue or nof
aftétwards, it mugt come to the L e sfatm:e for final sanction. But
this thing, that atter the ‘expiry of 25 years “the Bank automatncaliv goes

for ever, is quite a povel edure which we naw. intraducing
gi's “couptry. Hfonqura‘bll\‘)z'rof?hc;1 Foance qui)e qmghqggéed in tpa
éfinning ‘that in”thé éatab. n‘hmpr of Central Bnnks we are  following

the practice of the civilised coumtries. T repeat his argument that, in
this particular case also, we shc;;ld follow the. gxa;gple of. ﬂl@ mtra.l

ks of the civilised wor]d _apd Tioh create a barbari¢ example for the
civilised countries. Sir, ¥ move.

Mr. President (The Honourable Sir Sha.nmukham Chetty) Amendment

mavq&

hs ﬁor gab- clmg (4) of cl#pae L?ﬁ q‘. 'Blll', the ﬂqllo,mp‘,bq qubghtﬁed
. jn Act ] # ggu of: t,w ty-0ve years. which:
w ne &;mr y o &tﬁg O&e Qeq on “of " the mage 1o

Mz, N My Magingted, O.ﬁchl) Sir, 1 tlmk this. subrclouas
,ue‘ntml.ya:ﬂ 3 ; % ﬁvnphce.ldonqtknow what;
1 avagily means. H! it me&"%;hw this, legishation. canaot he wmemded

on sapealed ¥Y Legislature W!‘ﬁn»lﬁ s an unnecegsary. magbriction
B, the. powvers of the. Leg!:gtwe it magans thak the leginlation musk
m:dﬁya aé%gﬁmthamiﬂ mqfﬂ;ewoﬁuwﬁmwn
re makeg sgible. T, hink. it ig wpong
ta put, in. & alawse. of this nd, - It.in frug ¥amh Gazerment mﬁwtm

3‘_,

§
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[Mr. N. M. Joshi.] :

these words are put in there just to give some kind of confidence to the
people who invest their money. But this does not give confidence to
people who have got some intelligence, this’ may give confidence to people
who have no intelligence at all. On the other hand, it is likely to lead
to mischievous results. It may be said, that, if this clause really does
not mean anything at all, why was it placed there, and then the Courts
‘will be asked to find out some meaning which must be there in order to
justify the insertion of an absurd clause like this. I think it is a mis-
chfévous clause which should be deleted.

"The Assembly then adjourneq for Lunch till Two of the Clock.

trg
E

The Assembly re-assembled after Lunch at Two of the Clock, Mr.
President (The Honourable Sir Shanmukham Chetty) in the Chair.

Mr. Jagan Nath Aggarwal (Jullundur Division: Nen-Muhammadan):
Bir, 1 support this amendment. It appears to me that thig clause serves
no useful purpose. If the idea is to have this measure for a period of
'25 years, it should say so. The clause should then say that the Act wili
last for 25 years and nothing more. If the idea is that it should be
perpetual, then you should say nothing. . Therefore, it appears that either
‘this ig an oversxght or it is in a fit of lapse that this clause has come in,
‘because, as it is, lt means practically notbmg It does not express the
idea we have in view, but perhaps there is. more than we intend.

The Honourable Sir George Schuster: If my Honourable friend would
like to- move that the clause be deleted, and if you, Bir, would permit
him to do so, we have no objection to its deletion.

Mr. Vidya Sagar Pandya: The question then is, whether it would not
‘make it perpetual without any limit and it can never come before the
Legislature for extension.

M

Mr. Jagan Nath Aggarwal: It will be certainly very logical for my
Honourable friend, the Finance Member, to say that it should be deleted,
because it would mean that this Bill goes on until somebody takes the
trouble to have it repealed by the Legislature. Then the question will
be that those who want to have it repealed will have to come to the
Legiclature. But the whole point is that this Bank is to be in existence
for 25 years, and to ask somebody who wants to have it repealed to
come to the Legislature will be too much. I put it ke this. This Bill
15, in the first mstance for 25 vears and this amendment seekg to bring
in the ides that after 25 vears the matter should come up for fresh
examination before the Legislature, and that, I submit, is the real point
of this legislation. We are enacting it for 25 years; we are told that we
should allow the shareholders and all people concerned in the Bank fixity
of tenure and fixity "of this institution for s certain period. You have it
Tor 25 years, but to say, that it is for 25 years and for all ‘time- to- come
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till it is repesled, is certainly not the underlying-ides of this Bill. My
Honourable friend, Dr. Ziauddin, has invited the attention of the House
to the constitutions of all the Reserve Banks that he has with him. But
I put it to the House only from the point of view that ordinarily laws are
enacted for a certain time or for all time. But I never understood a law
to be for a certain time and for all time in the same breath. Therefore,
either it is for 25 years or for all time; but to be for 25 years and for
all time is something one does not understand. Therefore, whether the
Honourable the Finance Member wants to have this clause repealed or
do something else to it, for my part I am in favour of the amendment
of Dr, Ziauddin, beeause that is what the intention of the House is that
the matter should be examined after 25 years. I, therefore, support the
amendment.

Mr. 8. @, Jog (Berar Representative): Bir, I am glad to find that
this Reserve Bank Bill has for the time being come .from the domain
of the Finance Member and the Finance Department to the domain of
law. Here a vital legal question is involved. The object of the Bill is
that we should have a Bank established the life of which should be for
25 years and 25 years only, unless, after that period, a new life is put
into it. The wording, as it stands, gives it a perpetual life, and those
who want to have it repealed must come before the House for getting
it repealed. So long as that step is not taken, the Bill is supposed to have
e life for all time to come. This, I think, was never the intention of
the framers of the Bill nor of this side of the House. We give you an
opportunity of making an experiment so far as this Bill is concerncd, and
we give you a sufficiently long period of 25 years tc make the experiment.
After 25 years, or sometime before that, a stock should be tsken of things
a8 to how the Bank has been functioning, whether the lines on which the
Bank is framed has really satisfied the requirements; and at that time
® proper inquiry will be made-and, in the light of that- inquiry, if the
-existing things are to continue or if it requires any modification or amend-
ment, it will be the duty of the Government, then in existence, to come
‘efore the House and make fresh legislation giving a fresh start of life on
‘whatever lines the House, that may then exist, may like to have. This
is the constitution and the legal position in matters of all legislation. But
there are many other legislations where no life is given or when that
legislation is not for a particular period no mention of any period is made,
and it is the fundamental right of the Legislature either to have it repealed
before that time, or, when no period is fixed, that legislation continues
for all time to come. We never had this intention of giving this Bank
‘a perpetual life and we have restricted: its life to 25 years. The result is
that, aﬂ}er 25 years or sometime before that, the matter must come before
the Legislature, must undergo a critical examination and a new life must
be given to it. That, Sir, is the legal position and, I think, Dr.

Zisuddin's amendment . satisfies the spirit of the Bill. His amendment
runs: '

. “This Act remain in force for a period of twenty-five years, which

b A iod
‘may be exten by ap riate slat: th v
less than three years beg;? its oxl;lgly-" 7o o8 fe petition of the Bank MJ?:“

‘This is the legal position and there is no wa t of it. ;
support. the amendment moved by -Dr. Ziauddin.y our ot it T beg to
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Mr. X. R, Thampan: 8ir, I have got an-amendwent, No. 10, for.g
similar purpose: ‘may I move it? If you will allow me to do so, the dis-
cussion could then procesd on both the amendmenis. .

‘Mr. Peesidont (Fhe Homeurable Sir Shanmukham Chetty): The Hop:
ourable Member may meve it if he wants.

Mr. K. P. Thampsn: Sir, E move:

i ~clai of cla 1 of the Bill, for the words ‘thersafter améA:
repealad’ th:, ::t:rds'l}f& c%:;ﬁon ;ﬁ? thes'ﬂ_iﬁer be extended’ for' such ‘furthes perind:
ot periods not ‘exceeditig fwo yedrs as the Govermor Generad in Council may, by noti-
fication in the Gazette of Iddia, dinect  be sabstituted.’’

As my Honourable friend, Mr. Jagan Nath Aggarwal, said, the provision,
gs it stands in the Bill, is absurd. It is better if the Government will deal
honestly with $his Asserably and drop these words fwom the- clause and
sllow the Bank to continuwe untit repealed. That is a mare benest way
of doing things. As # is, it means nothing—it means tirat the Bank will
tupction till eternity. It is worth while m this commeetion to see what.
the analogous provigion is in other  Central Banks. With yeur imdulgence
1 propose to refer to the Charter of some of them. The term of Charter
with regard- to the Bank of Austria is up to the 3lst Pecember, 1967;
and the Federal Government is, with the samction of Legislature, enmtitled
to tuke over business of the Bunk st its real value in the event of the,
expiry of the privilege. In Belgium, the Act was passed in 1927, and ite
term of Charter is for 25 years. Im Chile, which iz queoted very often in
this House, it is for Sfty years, and the pericd msay be ertended by
legislation on the petitior of the Bamk: the Bank must approach the
Legislature to have its term extonded. That is.very important; here it
is the other way. I Columbia, it is- 20 years. In Camschesdlovakisa,. the
Charter was granted for 15 years: the privilege ceases after the ewpirution
of the above term unless the Bank: ~ap?lies for remewsl at least two years.
before it' expires. There is no ¢ime of notice. the Bank has to approash
the: Legislature for renewal two yesrs befove the expiration of the 'period:
In Denmark, the Charter expires: in 198&-—the Bank was started in J908.
%\g?ﬁm:;l :hq-NaﬁonaL Debt Act of 1699 provides that “the Bank of

gland @ continue a eorporetion for the purposes of this Act until
the stoek is duly redeemed by Parliament’. Ir;x the Aet of 1844, it was.
for termination; on 12 monbhs' notice after 1855. In Betonia, the term is.
for 35 vears. In France, it i subject to renswal feom: time to time: $he
last venowal was effested in 1918 and it enures till the 3ist Deceniber,
¥d5. In Germany, the Wrm is for 50 years. In' Hungary, the Bank was
establiched in the year 1924 and the hartor is' up to-the end of ‘1943
thet is, M years only; smd the Govermment there shall be entitled with the
approval: of-thp&'lnglsbtm te take ower the whole: banking business at.
it actual: value in.'the ewent of the- expieation of the: Charter; thres yoars
hefore expiry the General Assembly shial decide whether to apply for-
renewal: two years’ notice to Government if it applies for renewal: T
Japan, the term of Charter is for 30 years. In Lithuania, the right to
1ssye. notgs ig only. for 2, years: thiy tevm, may be. extended by legisla-
Hipn af, the. seqimet. of, a weeking: of: the shareholders: I is 5o it atmont
all countries—there is a time limit and" i+ mest cades the Banks con..
cerned have to approach the Legislature for extension of time. Unfor-
tunately- for ua, hgre the position is reversed. and. somebody  owtside th
Bank, a member of the gemerel-public with. the: consent: of ‘the Go I.f"
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General at his discretion, will have to approach the Legislature even for
an amending legislation. What the ouse should remember is that,
though the Bill is passed by this Assembly, after the Constitution Act is
passed in Parliament, the chances are that the Reserve Bank will be taken
altogether out of the purview of the Federal Assembly and, for all time
to come, this Act will be on the Statute-bcok. That is a dangerous posi-
tion, and, therefore, I subinit that the necessary alteration has to be
effected even now. 8ir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty): Further
Amendment moved :

‘““That in sub-clause (4) of clause 1 of the Bill, for the words ‘thereafter until
repealed’ the words ‘its operation may thereafter be extended for such further period

or periods not exceeding two yvears as the Governor General in Council may, by noti-
fication in the Gazette of India, direct* bé substituted.”

Sardar Sant Singh: Sir, I had no intention of intervening in this debate
on this particular clause. The legal position has been clarified by my
friend, Mr. Aggarwal. What I want to say is this: I want to make a
personal appeal to the Honourable the Finance Member that he should
accept the amendment of Dr. Ziauddin. If we go back to 1833, we will
remember that the East India Company’s Charter was renewed in 1833 it
expired in 1858 when India came directly under the Crown. If this Reserve
Bank Bill expires in 1958, a full century would have elapsed when we would
take stock of the benefits or otherwise of the Imperial connection of India
with England. We might then be called upon to introduce many changes.
If this amendment is accepted, the House will be adding another chapter
to the history.

Raja Bahadur @G. Krishnamachariar: Sir, I entirely agree with Mr. Joshi
as regards the utility of this clause; the House will remember that in the
course of the discussion earlier in this debate, the Honourable the Law
Member pointed out that, in spite of the provision in this Bill, the Act
may be amended tomorrow, that is to say, immediately after this is passed.
I do not. know if it will be proper on my part to request you respectfully
to allow me to. move the amendment that this sub-clause be deleted. If
you permit, Sir, then I shall move it and it will save further discussion;
nobody wants any notice of it: it is only getting rid of the thing and T
believe there will be unanimous opinion in this House if that is done.
May I move it, Sir?

Mr. N. M. Joshi: I am opposed to it.

Raja Bahadur G. Krishnamachariar: You are opposed to clause 1: why
not take' out the whole thing?

The Honourable Sir George Schuster: I have no objection vo my Honour-
able friend moving that amendment. There was an amerdment to that
effect down on the list in the name of Mr. Jadhav—N6. T—so that the
House has had ample notice of it. I have no objection: in fact, I should
accept the amendment. - '

Mr. President (The Honourable Sir Shanmukham Chetvy): The Honour-
able Member may move the amendment if he wants.

Raja Bahadur @. Krishnamachariar: I move: '~ 1 "7 7
‘“Thatr sub-clause (§) of clause:1:be-omitted;’ ' - e Bl
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I have already given the reasons: it is an absolutely useless ¢lause; and,
so far as the legal effect is concerned, I respectfully submit, it is the same
~hether it is there or not; therefore, Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty): In the normal
course, the amendment to delete the whole of sub-clause (4) will be put

to the vote first. The question is:

‘“That, sub-clause (4) of clause 1 be omitted.”

The Assembly divided:
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Abdul Aziz, Khan Bahadur Mian.
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Chatarji, Mr. J. M,
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Dillon, Mr. W,

Graham, Sir Lancelot,

Grantham, Mr. 8. G,

Haig, The Honourable Sir Harry.
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Mukherjee, Rai Bahadur S. C.

Nihal Singh, Sardar,

Noyce, The Honourable Sir Frank.

Rafiuddin Ahmad, Khan Bahadur
Maalvi.
Raisman, Mr. A,

Rajah, Rao Bahadur M, C.

Ramakrishna, Mr. V.

Rastogi, Me. Badri Lai,

Ran, Mr. P. R

Sarma, Mr. R. 8.

Schuster, The Honourable Sir George.

Scot¢, Mr. J. Bamsay.

Sher Mahammad Khap Gakhar,

Captain
Sinha, Rn "Bahadur Madan Mohan.
Swith, Mr. R.
Toﬂa:lnm Mr. G. B F.
Tnvuh Mr. G M.

xhnddm. Kban Bahadur Haji.
Wﬂ;yatullalz, Khan Bahadur H M

NOBF—16.
Abdul Matin Chaudhury, Mr. Murtuza Saheb Bahadur, Maalvi
Aggarwal. Mr. Jagan ‘;Irzth s»yyﬁ
Azhar Ali, Mr. Muhammad. Neogy, Mr. K. O.
Jadbav, Mr. B. V. - gondys Mr Vidya Sagar.
Jog, Mr. 8. 6. P %?&w:ﬂmm
MThs‘patr;, Mr. Slf&k,anh N S:taramara]u Mr. B,
Mitra, Mr, 8. ! z n A‘:"m o
The motion was adopked. ‘
Mr. President (The Honourable Sir Shanmukham, Chatty):. Thg ques-
“That clause 1, as ampgrieds mq.nioﬁm Bill”

The motion was odopted,

Clause 1, as amended, was added do the Bﬂ]
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_"Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
stion is:

“That the Title and Preamble to the Bill stand part of the Bill.”

Dr. Zisuddin Ahmad: Sir, I move:

“That in the third paragraph of the Preambls of the Bill, for the words ‘to make
-temporary provision on the basis of the existing monetary system’ the words ‘to
temporarily maintain the Currency of British India on a parity with the Bterling
{(Paper) Currency of the United Kingdom’ be substituted.” -

Sir, this Bill is really a bundle of absurdities, and we have added one
more by removing sub-clause (4) of clause 1 of this Bill. We have, by
removing this sub-clause, created a barbarous precedent for the civilised
countries, and now we have really shown that we are not yet sufficiently
civilized to class ourselves among the civilized nations of the world. When
we have removed this sub-clause, we keep the Reserve Bank in perpetuity
without considering whether the shareholders or Legislature desire to
continue. Now, coming to the motion itself, my object is simply to call a
spade a spade. Don’t call a spade no trumps or something else.  The
object is really to connect it with the paper currency in the United Kingdom,
so don’t say all these bombastic words which are used in the Preamble.
Sir, I move.

Iff Pregident (The Honourable Sir Shanmukham Chetty): Amendment
-moved: ‘

“That in the third paragraph of the Preamble of the Bill, for the wazds''to mske
temporary provision on the basis of the existing monetary system’ the words ‘to
‘temporarily maintain the Currency of British India on a parity with the Sterling
(Paper) Currency of the United Kingdom’ be substitated.”

Mr, 0. 8. Ranga Iyer (Rohilkund and Kumagn Divisions: Non-Myham-
madan Rural): Sir, T should not have spoken but for the rather panicky
observations of the Mover of this amendment that we have endorsed the
perpetuation of a Reserve Bank. The Reserve Bank in perpetuity was
‘the phrase he used. But he has been obviously not valuing the power
which the Legislature will have, the Government will have, the Federal
Legislature will have in regard to this Reserve Bank. In spite of all the
clauses and all the provisions in this Bill, whenever the Government think
that, they should take over the Reserve Bank, they can take it over. There
is no cause for panio.

The Honourable Sir George Schuster: I must oppose my Honourable
friend’s amendzuent, firstly, on the ground that it is bad English,—it con-
tains a split infinitive (Laughter), secondly, on the ground that, as far as
I can make out, it means nothing, and, tg.n.rdly, that if it does mean any- ’
thing, it means precisely the same as the phirase which he attempts to ’

displace. On these grounds, T oppase the amepdient.

'02



3640 LEGISLATIVE ASSEMBLY. [21sT DEcr. 1988..

Mr. President (The Honourable Sir Shanmukham Chetty): Tho ques-
tion is: :

“That in the third paragraph of the Preamble of the Bill, for the words ‘to make
temporary provision on the basis of the existing monetary system’ the words ‘to
temporarily maintain the Currencv of British India on a parity with the Sterling
(Paper) Currency of the United Kingdom’ be substituted.”

The motion was negatived.
The Title and the Preamble were added to the Bill.

The Honourable Sir George Schuster: Sir, I move that the Bill, as
amended, be passed.

Mr. President (The Honourable Sir Shanmukham Chetty): Motion:
moved. ‘

‘“That the Bill, as amended, be passed.”

Sir Lancelot Graham (Secretary, Legislative Department): With vour-
permission, Sir, I beg to move three small drafting amendments. The
first one is as follows:

“That in clause 6 of the Bill, before the word ‘Rangoon’ the word ‘and’ be
inserted.’’

The motion was adopted.

Sir Lancelot Graham: Sir, I beg to move:

“That in sub-clause (3) of clause 33 of the Bill, for the expression ‘sub-section (1)
the expression ‘clause (I)’ be substituted.”

The motion was adopted.
Sir Lancelot Graham: Sir, I beg to move:

‘“That the clauses and sub-clauses of the Bill be re-numbered in accordance with the
amendments made in the Bill and that the correction of cross-references necessitated
thereby be made.”

The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is: !

*“That tho Bill, as amended, be passed.”

Mr. Vidya Sagar Pandya: Sir, in sports it is the usual custom that
when two parties play, one of them comes out victorious, and it is the
duty of the defeated party to congratulate those who have won the game.
As such, let me on my own —1 cannot speak on behalf of the
Independent Party, because I no longer belong to it, I have already re-
signed from it a fortnight ago—and I do not think that anybody in this
Honourable House will disagree with me when I convey our hearty con-
gratulations to the Honourable the Finance Member, Sir George Schuster,
on his so successfully piloting this Bill. He has worked hard and untiringly,
he went all the way to England, he had to pilot the Bill there, and he had
to manage our friends on the front Benches and those who went to London
with him, and everybody knows they supported him’ throughout, though
some of them were blamed for inconsistency in certain respects,—even
by the Finance Member. Then he had -the difficulty of piloting the Bill
through a team of 28 members in the Joint Select Committee, and I think
some of us tried to give him as much trouble as possible. Then when we
come to this Honourable House of 140 or 141 Members, it was really a
very difficult task for the Honourable the Finance Member to get the Bill
passed. I am afraid he must have passed some sleepless nights lest his
apple cart might be upset at any time by the voting in this House. But.
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he has somehow mansged it, he has worked very hard, and worked under
very trying circumstances. He had any amount of patience. Added to
that, we had a clean fight here, and during the course of this Bill here
and when it was before the Joint Select Committee, he allowed us to put
our case fairly and squarely. I may also say that in and outside the
lobbies we had very fair play, and we did not have any of the nautch
parties as in 1927 in connection with the Currency Bill to secure our votes,
nor had any friends of the Government sent any telegrams to Members
that their relations were seriously unwell and that they should go back
home. I had my own experience on the last occasion when an urgent
telegram was received from Madras that my Chief Accountant in Charge
of the bank in my absence was dead and that I must leave by the next train.
I immediately sent back a telegram to my Chief Accountant, and he said
in reply that he was very much alive and kicking. (Laughter.) Similarly,
* another Honourable Member was going to be decoyed so that he might
not give his vote on the Currency Bill. Now, let me say that, on this
occasion, we had a clean fight in this direction. I am sorry I cannot do
tull justice to the work of the Finance Member, because I am not a good
speaker, but I hope %hat those who will speal after me and have a better
command of the English language will do full justice to the work which
he has done and the trouble he has taken in piloting the Bill though we
may not agree with the ‘Bill as it has emerged.

I had put upon myself a most self-denying ordinance not to speak
during the last fortnight, and I had at that time explained my position.
I thought that there was no use moving any amendment when the Govern-
ment had so many votes in their pocket and when so many of the Members
of the House on the non-official side were absent. But some of my
‘friends on this side took me to task and said that I was unnecessarily
-disheartened. Now, I would like to know how many amendments out
of the 400 odd ones have been accepted by the Government. It is a
_problem for the Honourable Sir Lancelot Graham and the Honourable
Mr. Aravamudha Ayangar on the official side to decide as to who got the
largest number of amendments passed between them on this Billl Except
these two gentlemen, I do not think that any important amendment of
-anybody else . . . . ‘

Dr. Ziauddin Ahmad: Two of mine were adopted.

An Honourahle Member: One of Mr. Ramaswami Mudaliar’s amend-
ments was adopted.

Raja Bahadur @. Krishnamachariar: Mine was passed.

Mr. Vidya Sagar Pandya: I heartily congratulate those two or three
“non-official Members who by mistake got their amendments accepted at
“all. (Laughter.) And even these couple of amendments are very minor
“and of no consequence. The principles underlying theé Rill remain as
sstrong as ever and probably in some directions stronger. So far as the

talking went, less than one-third of the talking was done by the Honour-
able Sir George Schuster, one-third by my friend, the Honourable Dr.
Ziauddin Ahmad, and out of the remainjng one-third more than two-thirds
by the gentlemen who had gone to the London Committee. The Honour-
.able the Finance Member, Sir George Schuster, was very much relieved
«of putting his.case, because our own London friends and several of our
-own friends on the front Benches even went far beyond ‘the Finance
Member and defended practically every clause and sub-clause in the Bill.



3042 LEGISLATIVE ASSEMBLY. [21st DEcr. 1988

[Mr. Vidya Sagar Pandya.]

Now, I come to the defeat that we have suffered. The Government
have got superior organisation and complete discipline on their side. All
their Members are at their beck and call. Theirs is not to reason why,
but to vote and thrive. So far as our Parties aré concerned, there is no
organisation, no discipline. All the efforts made by the Honourable Dr.
Ziauddin Ahmad to bring the Members and Parties together by means
of even teas and cakes have completely failed. Complete demoralisation
set in in the Parties owing to the Leaders behaving so curiously. Several
of our Party Leaders made somersaults which are unknown in Parliamen-
tary history. The tragedy is that the Leader and the Deputy Leader
of the Opposition deserted the Opposition and were hurrying faster than
the Government Members into the Government lobby. Then the {ront
Benchers, even other Party Leaders, made somersaults; even my friend,.
the Honourable Sir Leslie Hudson, voted with the Government in the
‘aatter of the qualification of the Governor. The Leader, the Deputy
“eader of the Opposition and some Members were sturdier champions
of the Government and lightened the work of Sir George Schuster; and
they poured ridicule on every speaker who expressed the Opposition point
of view and superciliously condemncd every amendment brought by the
rank and file. With an air of superiority, the Leader of the Opposition
voted against the.Opposition, and this is a thing unheard of in Parlia-
mentary institutions. 1f I am not wroeng, 1 should have expected the
Honourable the President to pull up our Leaders when they were deserting
their Parties. These Members felt that they knew sll sbout -banking,
currency and exchange and the others were fools. I think they presumed
too much. This reminds me of a small story. A friend of one of the
Chancellors of the Exchequer of England asked bim if he could tell him
exactly how the exchange was worked and his reply was that the only
person who really understood the exchange was now in a lunatic asylum.

The Honourable Sir George Schuster: He ought to be there. He is out.
(1.aughter.)

Mr. Vidys Sagar Pandya: He is among these M. L. A.’s. Now, the
defeat is entirely of our own making. There is a Sanskrit sloka which.
says:

« Kuthara-malikam drishtwi Kampitah sakaleh drumah,
Ekah briddAah taru wubscha swijstih walbs trishyatd.”

It means that a cart load of loose axes fastened with ropes was passing-
through a big forest. All the trees began to tremble with fear, but an old
or experienced tree said: ‘'l do not see any limb of our own kind’’. They,
were without wooden handles and were, therefore, harmless. 8o our
swajaties have furnished the Government with the handle, so that they;
might use the axe against ourselves. After the performance of some of our
friends here, our own countrymen, I have not much to complain against
the Government. 1 am reminded of a Urdu couplet:

* Doston 8¢ hamnéy bah sadmé uthay? jan par,
Dil o€ dushmdnki shikayat ké gila jata raha.”’

which means: ““We have received sach severe stdeks at the hands of our
own friends, that the complainte against the enemies have disappearod
from our minds’’. . SRR .
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Now, I won’t pursue this matter. I have said enough and I will now
come to the second part. I wish to draw atténtion to what the Bill amounts
to, what has been the result of our delibetations and discussions during the
last so many days. We find that the Governor General is all in all and
powerful, The shareholders, who are supposed to be the owners of the
Bank and the guide, the Bank gets a very secondary position where they,
cannot exercise their ordinary rights and privileges. The House pressed
for three-fourths of the capital being owned by Indian nationals, but, as
regards the proposal that three-fourths of the Directors both central and
local should be guaranteed to Indians, that has also not been accepted,
nor are we sure of the auditors being Indians. Then, coming to the
transfer of shares, it has been decided that transfers may be made from
one area to another and shares denuded, and manipulation may thus take
place. Then we have got the provision in the Bill that the Governor need
Lave no practical banking experience and, under clause 18, he becoines
the sole dictator. Though, according to the provisions in the previous Bill,
certain powers were reserved to two-thirds of the members of the Board,
here they will be practically delegated to the Governor, and Members of
the Indian Civil Service find new jobs as Deputy Governors. Then the
next point that emerges is that the Directors will come here through the
gamble of the ballot box. The principle of one share one vote has not heen
accepted. Then, the proxy system continues, and things can be manipu-
lated. "The amendments regarding the holding of shares to a limited extent
were defeated. Then, the Imperial Bank becomes the sole agents for the
Reserve Bank. Then, all the banks in the country are penalised to keep
eertain compulsory deposits with the Reserve Bank without many redeem-
ing features, though it has been claimed that the Reserve Bank will nelp
such banks. I will deal with this point separately and will give my reasons
tc show how it is not advantageous to banks to become members on the
Scheduled List. Then we have got clause 46 in which the shareholders
are given a free gift of five crores from the very start. This is a provision
which was not provided in any of the previoug Bills, nor by the London
Committee nor, so far as I am aware, does it obtain in any other Central
Bank in the world. Then, we come to the rule-making powers. The
result is that the rights of the shareholders are encroached upon by the
Governor General. Then, we have got the ratio of 1s. 6d. forced down
our throats. Then, we have got a clause which torpedoes the gold coin, which
practically disappears. The only result, Sir, of the Bill will be that
Exchange Banks can now discount local and import bills while they will
enjoy facilities in London for export bills. Then we have got the provision
whereby the Legislature is kept out of the Board. The bankers are
untouchables. Even in the Bank of England, as I said the other day, the
Directors of other Banks are Directors also of the Board of the Bank of
England. Thg Honourable the Finance Member said that these were nosw
Directors of the five big Banks. Now, I do not see what is the distinction
between the five big Banks and the so many other big Colonial and
Dominion and other good Banks; here I have a list of the Directors of
the Bank of England. Here is the list of twenty-six Directors of the Bank
of England ; eut of these, fourteen Directors are connected with the financing
houses. joint-stock banks and banking companies, colonial, dominion and
cther good banks, and the Bank of England has not suffsred by it; and. as
1 said before, the Government of India themselves have been nominating
the Directors of the other. banks on the Board of the Imperial Bank of
India, and the heavens have not fallen. Sir, I am quite prepared to give
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the names of those fourteen gentlemen and of the houses and banks with
which they are connected. We have got first 1 this list Sir Charles
Stewart Addis, Chairman of the London Board of the Hongkong and
Shanghai Banking Corporation. Then we have got Mr. Charleg Arbuthnot,
Chairman of Arbuthnot, Latham and Co., Ltd. Then Wwe hadVe got Lord
Cullen of Ashbourne, a member of the London Board of the National Bank
of Egvpt. Then we have got Mr. Albert Charles Gladstone, of the banking
firin of Messrs, Ogilvy, Gillanders & Co., and also a Director of the Ottoman
Dank, London Board. Then we have got Mr. Kenneth Goschen, a Director
cf the Bank of Australasia and of the firm of Messrs. Goschen and Cunliffe.
Then we have got Mr. Edwerd Charles Grenfell, M. P.—(an M. P. or &
legislator mind you, and also a banker a double disqualification; this was
never thought & disqualification in England and he acts as a Director of
the Bank of England). Then we have got Mr. William Douro Hoare,
Deputy Chairman of the Bank of London and South America. Then we
have gat Sir. Robert Molesworth Kindersley, a Managing Director of Laz&rd
Brothers, Limited. Then we have got Sir John Gordon Nairne, Bart.,
of the Anglo-International Bank, Limited. Next comes the Right Honour.
able Lord Revelstoke, a \Ianagmg Director of the famous firm of Baring
Bros. Limited. Then we have got the Honourable Alexander Shaw, &
Director of the P. and O. Banking Corporation, Limited. Then we have
got Mr. Michael Seymour Spencer-Smith, Vice-President of the Anglo-
Austrian Bank. and a Director of the British-Italian’ Banking Co., Ltd.,
and member of the London Committee of Anglo-Czechoslovakmn BanI{
so that he is a Director of three banking concerns. Then we have got
Mr. Frank Cxyril Tiarks, a member of the International Committee of
Bankers. Then we have got Mr. Robert Wallace, of Wallace Brothers
and Co., 1Litd. Then we have got Mr  Arthur Whitworth, a
Director ~f the Bank of Australasia. Thus, out of twenty-six
Directors, fourteen gentlemen are connected with joint-stock banking,
and I do not see why even the modest suggestion that the banks
may return a person who is not actively connected with the banks
but who has retired,—and if the Scheduled Banks appoint as the'r
representative such a retired gentleman—was turned down. The result
is that the banks are compelled to make deposits without any representation.
That is. it is taxation without representation. Sir, it was said by the
Honourable the Finance Member that the bankers unanimously agreed to
these proposals when thev were put before them. Now, let us look into
the list of the bankers who appeared. I want to put to the House one
thing, Sir, namely, that if there is a meeting of lambs and wolves and the
matter is to be decided on the votes, the question is whether the lambs
can vote against the wolves. Here, in the list of witnesses, we have got
five representatives of the Imperial Bank of India—S8ir Osborne Smith,
Sir Kenneth Macdonald, 8ir Purshotamdas Thakurdas, Rai Bahadur
Goenka, and Mr. Lammond. Then we have got Mr. Grey of the Bank
of India, Mr. Cromartie and Mr. Cook of the Exchange Banks, and
Mr. Pochkhanawala was the sole Indian joint-stock banker. Now, these
banks have to depend upon the Imperial Bank of India whenever there
is any crisis and they dare not go against the wishes of the Imperial Bank
which is the only bank which can help them. Then, the bankers were
told definitely that the ‘merits of the Bill or of the proposals were no longer
open to dlscussmn as the principle of compulsory deposit had been accented



THE KESERVE BANK OF INDIA BILL. 204D
the Government and the Joint Select Committee. The exchange banks
l:g their memorandum dated the 25th Qctober, 1983, say that all the
opinions which they expressed in 1927 still held good. I do not wanf» to
take up the time of the House by reading these long mel':noranda., but they
were all definitely opposed to any levy of these deposits. The Calcutta
Exchange Banks, on behalf of the Eastern Exchange Banks, which
included the Chartered Bank of India, Austraiia and China, the Easte'm
Bank, the Hongkong-Shanghai Bank, the Lloyds Bank, the Mercantile
Bank, the National Bank of India, the National City Bank of New York
snd the Netherlands Bank all these banks were against the levy of fixed
deposits. 'Their representatives agreed to the terms just as in this House,
when the rank und file were against the Bill, our leaders were with the
Government.

[At this stage, Mr. President '.(The Honourable Sir Shanmukham Chetty)
vacated the Chair which was then occupied by Mr. Deputy President
(Mr. Abdul Matin Chaudhury).]

1t has been said that the impost of five per cent and two per cent has
been taken from America and Australia, but in America Lanks
have a definite share and have a representation on the Bouard.
Here, the banks have no such thing. So it is practically, as I said before,
taxation without any representation. It is admitted by the experts chat,
by taking these deposits, it would not be possible for the Reserve Bank
to control the money market. Their suggestion of taking part of 1t in
Government securities cuts at the very root of the principle. Then, we
have got a memorial signed by 23 Indian institutions which were all against
this and thcy wanted some kind of assurance that advances would be
guaranteed to them against tangible securities. The future Governor,
under the pretext of speculation in the Government security, might decline
to give any assurance though the Act itself provides for advances against
Government securities. I may also add that the development of the bill
market is very slow, and this point has been very carefully considered
and strongly pressed by the Exchange Banks. It will take a very long
time to bankers to moke any profitable use of these_facilities and, added
to that, the Governor, as in the case of the Imperial Bank of India,
may decline to lend even against Government securities. The Imperial
Bank some time ago issued a circular that it declined to make any advances
even against Government securities unless it was proved to its satisfaction
that it was required for genuine trade and business. As under clause 18,
the Governor is the master of all he surveyed, there is no appea! against
it. We have found from the experience of Indian institutions that any
appeal to the Directors against the decision of the Managing Governors
of the Imperial Bank of India is fruitless. The Directors are not in a
‘position to control the Managing Directors in whose hands practically
everything is left. Then, Sir, I would like to put one qusstion. The
Government of India themselves are big bankers. They hold. if I am not
mistaken, about 24 crores of deposits in the savings bank from the public.
Are they going jo give five per cent of that to the Reserve Bank or are
thev going to put ‘their hands into the pockets of the other banks and make
them pay to the Reserve Bank? Then, Sir, banks with a capital of five
lakhs are included in the Schedule, but the big indigenous bankers are
not included though an assurance has been given that the Bank will
investigate the matter and try to bring them in as soon as possible.

y 3 .r.x.
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Simitarly, & number of the co-operative banks which have got very large
deposits have gome scot-free and other banks, simply because they have
the misfortune of having a large capital, are roped in. The result is that
for several years to come, as stated by the Exchange Banks, the discounting
facilities will not be of much use to any banks although they will be com-
pelled to make deposits. Then we come to the position of the Imperial
Bank of India. which has been made the chief agents for the Bank. The
terms are too liberal. No doubt the Auditor Genmeral’s figures may be
all right, but one has to go behind them and see how the charges are
made. The Imperial Bank of India has got a top-heavy European manage-
ment and all those charges are made according to that scale. The 1esult
is that the Reserve Bank will have to pay a heavy charge of 1/8th per
cent practically. Generally, in the case of all banking institutions, when
the accounts are good, no charges are made. Omnly when the accounts
are bad, a charge is made. Here we are giving at the rate of one-eighth
per cent practically, and the Honourable the Finance Member paid a very
glowing tribute to the Imperial Bank and he spoke about Indianisation.
1 shall deal about that matter when the Imperial Bank (Amendment) Bili
comes up. In the meantime, to show what Indianisation has taken place,
I shall read a small extract from the Bank worker, the official organ of the
Imperial Bank Indian Staff Association of Calcutta in their November
1933 issue where they speak about Indianisation. They say:

“It may be recalled that in introducing the Tmperial Bank of India Bill in 1820,
the Govermment held out the assurance that proper and effective steps should be taken
for Indianisation of the Bank’s service. The pledge contained in Sir Malcolm Hailey's
speech has in practice been abrogated inasmuch as it has been the policy of the
management to exclude Indians altogether from superior appointments. This is borne

out by the fact that the management has, in a number of cases, ignored the claims
of senior Indian officers. We can say without fear of contradiction’.

—Mind you, it is only the staff that knows where the shoe pinches,—

“that no Indian has ever been appointed in higher appointments as
pav and allowances which are held as preserves for European officers. So far as the
officers’ grade is concerned, the number of European officers and Indian officers at the
end of 1832 is as follows :

o T

R European. Indian.
BengalCirle . . . . . 110 19
Bombay Circle . . . 68
Madras Circle . . . . . 50 9
Central Office . . 9 Nq.
E 237 36

The anthcrities make mach of the fact that for the last two years no European
officer has been recruited.” '

~—The Honourable the Finance Member also repeated that on the floor of
the House— '

“But, as a mattér of fact, long years will elapse to find proper work for the
European officets alréady taken in. The junlor Supervising Staff is certainly manned
by Indiang and Anglo-Indidtis. These Bupervising Awsistants were taken n on the
eve of the opening of the new Branches in accordance with the contract with the
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Government. The Bank was at. the time in need of sapervising staff at a comparatively

chedp cost. But, with the close of the development programme of the Bank, these
sapervising Indian Assistants have come to be reﬁard'ed as a supernamerary staff.
Members of this grade have been called upon to sl oulder equal responsibilities with
junior officers without commensurate rights and privileges in regard to pay, allowances
and other benefits of service enjoyed by the officers. Their chances of promotion to
the officers’ gra'de are extremely meagre. The numerous and complicated divisions

fnto watertight compartments of the Bank’s higher service are calculated to attack
the very principle of Indianisation.” .

Then they give a schedule which shows that the total monthly salaries,
allowances, etc., of 23 Evropean officers were Rs. 3,18,159 while the sala-
ries, etc., of Indian officers comes to Rs. 27,931 only. )

Now, Sir, vou can judge for yourself what this Indianisation means.
In another issue, they have pointed out that, though the Bank has been
talking of retrenchment, they got 18 new European officers as assistants
in the Bank whose pay and allowances and emoluments are comparatively
very high. I do nmot want to tire the House by going into this matter.
Tt has been said that the Imperial Bank has rendered great service to the
bt king institutions in the country. My experience of 30 years has been
otherwise. We cannot Jook upon the Imperial Bank as our friends.
There might have been some bankers who found themselves in trouble
and who have had to rely too upon the help of the Imperial Bank; these
bankers may sing praises and hallelujahs to the Imperial Bank. But our
experience in the Madras Presidency has been most unfortunate. I will
give vou only one or two instances. The Imperial Bank was formerly
giving over-draft facilities to the banks against Government securities both
at the hea! office as well as at the branches. The Managing Governors
and the Executive Officers of the Bank got into their head that those
facilities should be stopped. They began with some of the annoying
clauses like the half interest clause and minimum interest for charging
seven days’ interest instead of three days and all these minor things. They
then said, they would not give at all any over-draft even against Govern-
ment paper to any bank. Then it was pointed out to them that their
statement that they were not giving such facilities to any bank was not
correct. The name of one Indian institution was first give;l as an example
and the result was that the facilities to that institution were stopped.
Again, they maintained that they were not giving any facilities to any
bank in India. A challenge was given to them and it was pointed out
that there were a number of banks who were having overdrsft facilities onlv
because thev were prepared to beg and cringe. But we wanted to stand
on our own right and expected overdraft facilities by giving good securi-
ties. In 1981, the Imperial Bank came forward with a circular saying
that they would not give any advance agaimst (3overnment securities.
The result is that the banking institutions who get practically only this
facility \by way of advance against (Government securities cannot find:
accommodation anywhere else, nor have they got free remittance facili-
ties. Even as regurds remittance facilities,-certain clauses are put in
whereby_ practically only the foreign exchange banks get advantage, while
the Indian institutions do not get advantage at the lower rate for'remit-
tance. If you have not got & branch and you want to send remittance
you have to.pay double charge and the Exchange Banks have practicall‘;'v
branches in all the important cemtres and the result is that the chea;
remittance facilities are availed of by these foreign exchange banks whilp
the bulk of Indian banking institutions are deprived of it. Representae-
titlns were made on these matters to the Directors of the Bank. I have
got a big file of ocorrespondence on the matter at my disposal. The
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matter was first referred to the Local Board, and the Secretary said,—
_no, it has already been decided by the Managing Directors! We pressed
that the matter should be placed before the Local Board. With great
difficulty the matter was piaced before the Local Board. Then we asked
that the matter should be placed before the Central Board. In the
Central Board. one of the Directors did much in the matter to con-
vince the Managing Directors about it, but the Managing Directors
were helpless against the executive of the Bank. Then we had piteous
letters from two of the Governors saying: ‘““Why do you appeal to us
when the Managing Directors have decided against you? We cannot help
sou”. I wank to know, what is the use of having such Directors on the
Board? T am relating this, because, in the new constitution of the
Reserve Bank, the type of Directors who will come under the gamble of
the ballot box will have very little experience, and the whole business will
be managed at the sweet will and pleasure of the Managing Governor.
The staff, in one of their memorials, have said about the Directors of the
. Impe#ial Bank in Bengal that they cannot exercise any control and the
Sectétary and the Managing Governors do whatever they like without
caring for the Indian Directors on the Board. Unless there is a complete
change, the Indian institution, I am afraid, will not get the advantages
which are claimed, and that is why it was pressed in the House that,
out of the three important top officers, there should be at least two
Indians and, if not two Indians, at least one Indian, so that he will take
at least a more sympathetic view and there will be some remedy sgainst
this and some compensation against these compulsory deposits. Sir, 1
do not wish to tire the House; I have already promised the Honourable
the President not to speak for more than 45 minutes and, though, I have
still very much to say, 1 will kecp to my promise; and let e once
more, in spite of all these defects, give the credit to the Honourable the
Finance Member for the trouble he has taken in piloting this Bill.

Ir: N. M. Joghi: Sir, at the outset, I want to offer an apology for
venturing to speak on this Bill without having listened to the important
debates that have taken place at various stages. With vour indulgence,
_Sir, I shall also apologise to the House for venturing to speak today,
knowing that I am leaving tomorrow morning and may not be here to
listen to the remarks which the Hcnourable the Finance Member ma

make at the end. I hope the House and the Finance Member wi
excuse me. | '

The subject of this Bill is of the greatest importance. It deals with
the control of currency and credit of thig country and it is bound to
affect, for gocd or for worse, the life of every citizen of this country.
It is, therefore, necessary that we should express our views on this
_impertant subjeet very frankly, though I admit that for want of time we
should cxpress them as briefly as we can. Let me make it quite clear,
8ir, at the beginning, that I am not aguinst & separate organisation being
established for the management of the national currency and for the
pox}trol of national credit. On the other hand, I feel that on the whole
it is much better to have a specialised organisation for this ‘purpose. The
Leg}slature, _which is expected to control the nctions of every responsible
or irresponsible Government, is elected on general issues. r%t cannot be
expected to deal with all the subjects concerned with currency and credit
with expert knowledge. Nor, if I may say so, need the executive of the
Government of Indis, which is not recruited specislly for the management
of currency and controlling the credit, necessarily be the only fittest
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tive for this work. Thirdly, Sir, I feel that, in modern times, there
frl:s:: be a unification of 'all the agencies for credit in a countl’y't, NO‘{
onty there should be unification, but there should be greater na m;a
control over all the agencies which control the eredit in the country. tor
these reasons, 1 feel that on the whole if we can devise and establish s;
proper special organisation for the management of our currency aqd contro
of credit, it will be for the better. But let me mske one thing quite
clear, that although I am in favour of the establishment of a special
organisation for this purpose, I strongly hold that, whatever organisation
is established, that organisation ought to be responsible to the people of
this country as represented in the Legislature and to a responsible
ministry. The operations of the Reserve Bank are bound %o affect the
lives of all the citizens and not the commercial and banking interests only.
"Therefore, an organisation of this kind must be responsible to the people,
and the responsibility to the people can only be implemented through the
nstablished Legislature and the responsible Government. I feel that this
Bill does not provide adequately for maintaining the responsibility of the
Reserve Bank to the people of this country and the Legislature and the
responsible ministry that may be established. It is true that some
powers have been reserved to the Governor General in Council and also to
the Legislature. For instance, the change in the exchange ratio cannot
be effected by the Reserve Bank itself; it can be done by the Legislature
or by the Governor General issuing Ordinances. There are also some other
powers reserved to the Governor General in Council. The Governor
(teneral has power to appoint four Directors; there can be also one official
Director. The Governor General has also the power to appoint the
Governor and the two Deputy Governors. Now, Sir, I am somewhat at
a disadvantage and indeed the whole House is at & disadvantage in criticis-
ing the provisions of this Bill as regards the powers reserved to ‘he
Governor General in Council. I feel that we must examine these provi-
sions from the point of view of the future Constitution, and today we do
not know who will take the place of the Governor Genera]l in Council ir
the futu're Coustitution—whether the Governor General in Council] wiil
- substituted by the Governor General at his discretion or the Governor
(General acting on the advice of his Ministers. A great deal depends upon
the decision that may be taken by Parliament in this respect. At the
eame time, admitting for the sake of argument that all the powers which
are reserved to the Governor General in Council may be, in the future
Constitution, transferred to the Governor General acting on the advice
of the. Minister—I admit it is an assumption which is not warranted by
what is going to happen—but still admitting for the sake of argument that
that is done—still I feel that the powers left to the Government of the
day, whether it is the irresponsible Government or the responsible Govern-
‘nent, are not adequate enough to enforce responsibility of the Reserve
Bank to the Legislature, and through the Legislature to the people of
this country. I feel that the reason why the Government and. I must
now say, this Legislature also has refused to give adequate power to the
Government of the day in order to enforce this responsibility of the Reserve
Bank to the people of this country and to the Legislature is that they
want to avoid politics influencing the work of the Reserve Bank. I am
nware that the Round Table Conference has recommended that the
Regerve Bank which is to be established should be free from politics
It is true that I was privileged to take part in the proceedings of tha
Round "l‘a})le Counference; bubt let me make it quite clear that I do not
agree with that decision of the Round Table Conference. I feel, in the
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at we cannot avoid politics entering in e business o
?ll;:t lgtlamethBank entirely. I hav?e already stated that the operations
of the Reserve Bank will affect very geriously the interests of all the
people in the country, and if the interests of t-l}e whole country are to be
protected, who is capable of proteeting those interests except the Legm~
lature and the responsible Government? Therefore, if you are anxious
that the interests of the whole country should be protected, and not only
the interests of the 100,000 or 50,00C or e¢ven a smaller number of share-
Lolders of the Bank, then you cannot refuse to give sufficient power to
the Legislature and to the responsible Government. Secondly, this
Eeserve Bank may work efficiently, but there is just a posslbll'..ty—all
these agencizs being human—that the Bank, either by its own mistakes
-or_on acgount of circumstances over which it may not have any control,
PRaY; t into serious difficulties. It js not an unknown thing that even
big Central Banks have got into serious difficulties or are on the point
of a breakdown. Under these circumstances, who is going to protect
the Reserve Bank as well as the interests of the whole courntry? it is
the Government. It will be the Legislature. Even the biggest Central
Banks, when they want very big loans from other countries, like the
Bank of England wanting a big loan from the United States, or France,
must ask for the help of a Government; and if, in the ultimate resort,
even the Central Bank has to ask for the help of Government, how can
‘uy one refuse to give sufficient control to a Govérnment over that Bank?
The operations of the Reserve Bank and the policy followed by the Reserve
Bank are bound to affect the commercial and industrial policy of a
Government and the commercial and industrial policy of a Government
s also boynd to affect the operations of the Reserve Bank. I go further
and say that the policy of a Government ag regards its budgeting and
taxation is bound to affect the operations of the Reserve Bank, and, on
the other hand, the operations of the Bank are bound to affect the
tudgetary position of a Government and also their position as regards the
cflectiveness of taxation. I, therefore, feel that we camnot- avoid polities
¢ntering into the operations of the Reserve Bank and, ag a matter of fuct,
ve are not avoiding politics. After all, we are giving power to the Tegis-
iature and to the Governor General to contro]l the exchange ratio; we are
givin_%];;ower to the Governor General in Council for the appointment of
four Directors and for the appointment of the Governor. It may be said
that most of these powers will be reserved to the Governor General at
bis discretion and not to the Governor General acting on the advice of the
responsible Minister. Tt is quite true that if these powers are left to
the Governor General acting at his discretion, Indian politics may he
avoided and kept out of the operations of the Reserve Bank; but can
English politics be avoided or kept out from the operations nf the Bank?
The Governor General acting at his discretion according to the Constitu-
tion which is going to be frameq is put under the contro] of the Secretary
of State for India; and at least the Secretary of State for India is @
politician, responsible to_the British Parliament. I, therefore, feel that
‘vhen we are _leavmg certajin powers to the Goyernor Genmeral in Council,
we are accepting the view that at least in certsin matters palitios oannot
be avoided. Then, in order o avoid politics, we are creating 8 body of
ghareholders and feaving the appointment of Directors to ¢ shage- -
holders. Do you realty keep oyt politicg by 'the'gg/:;pan&? 'gme!a?e
taken any steps i the Resgrve Bank Bill to-see that the Mimctom thet .
are ‘appointed or elected by the shareholders will have no politica? At
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t seen any provision which provides that no one who has
]t?ks:nlal;ava in politigs ll))efore shall be eligible for being elected ai a
Director. Moreover, even if you make guch a provision, yvhat guarantee
is there that a Director after election will not take to politics? You are
not, therefore, keeping politics out of the management of the Reserve
Bank. What you are doing is that the Bank will have the politics of a
small body of shareholders; whatever may be the politics of the share-
holders will be the politics of the Directors. I can quite understand if
Government say that they do not like the Bank to fall into the hands of
communists and socialists; that is at least homest, but to say that they
are trying to keep out politics altogether is not quite honest. I feel that
t+he argument that sufficient powers are not given to tl?e'(}ovemment of the
dav over the Bank in order to implement the responsibility of the Reserve
Bank to the people of this country on account of the desire of the framers
of this legislation for the avoidance of politics does not hold any water.
If the Reserve Bank is to be made responsible to the people of this
country, acting through the Legislature and the responsible Ministers,
some steps are essential and they must be taken. The first step I would
suggest is that the legislation as regards the Reserve Bank should be
entirely in the hands of the Legislature. It is true that this Bill is being
passed through this Legislature, but we are told that certain clauses of
the Bill will be reserved for control by the British Parliament. Changes
in those clauses cannot be made without the approval of the Governor
‘General, which means without the approval of the British Parliamenc.
1 feel that, if you reserve any power to the British Parliament or to the
Governor Genaral at his discretion, you are to that extent making difficult

the implementing of the responsibility of the Reserve Bank to the people
of this country. T

Then, my second suggestion i8 that all the Directors of this Bank
should be appointed by the people, either acting through the Legislature
or acting through the responsible Ministers who will be responsible to the
Legislature. I have heard that if you leave the appeintment of the
Directors to the Ministers, there will be politics and communalism. All
the communal difficulties are going to be solved in the future Constitu-
tion. The Ministry will be representing the whole coumfry, and, there-
fore, I do not expect any difficulties so far as communal differences are con-
cerned.

. Then, as regards politics eutering the sphere of the Reserve Bank, if
appointments are left to the Government, I am afraid, we are making too
much of it. Although the appeointment of Judges is said to be left te
the Crown,. still these appointments are made by the responsible Ministers
in Great Britain. Do the Judges become politieal by reason of the fact
that their appointments are made on the recommendations of the respon-
sible Ministers?. . . . .

Rajs Bahadur G. Krishnamachariar: I think the Loord Chancellor makes
the recommendation.

Mr. N. M. Joghi: But he is a Minister responsible to Parliament; he'is
a politician. I, therefore, hold that there is absol - nc force in the
argument that politics will enter into the Resexve Bank if appointments are
made by responsible Ministers. ' C o

Then, a8 regards the djsmisssl of the Directors, that too. ¥ foel, must.bo..
left to'the Legislature acting thyough the vesponsible Ministers. 8o fr .
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as the dismissal of Directors is concerned, it cannot be left to any body
of shareholders; they cannot do it. It cannot also be left to the Gover-
nor General in Council acting at his discretion if the responsibility of the-
Reserve Bank is to the people of this country, and to the Legislature in.
this country. I, therefore, feel that the power of dismissing the Directors
must rest with the responsible Ministers who will be responsible to the:
Legislature. Unless this power of dismissing all the Directors is left to:
the Ministers, there cannot be responsibility of the Reserve Bank to the
people of this country. Weither the Government nor the Legislature agree
with these proposals. They, in order to avoid politics, want to leave
the election of the Directors, at least the main body of the Directors, to &
body of shareholders. Admitting for the sake of argument that our object is
to keep out politics from the affairs of the Reserve Bank and, therefore,
we create a body of electors who, according to our view, will be free from
politics,—even then, when we form such a body, we should take care to
see that that body is reslly representative of the whole people of this
country, and not representative of one section. . . . . .

Mr. N. N. Anklesaria (Bombay Northern Division: Non-Muhammadan
Rural): That will be politics again.

Mr. N. M. Joshi: The Reserve Bank Bill provides that shareholders
who hold shares of the value of Rs. 500 will have a vote for the election
of Directors. That means, calculating that one shareholder gets only one
ghare, there will be about one hundred thousand voters. I feel that that
number is.too small to secure that the whole country will be properly
represented . . . . .

Dr. Ziauddin Ahmad: I have calculated it, and I think that in each
register there will be only 400 voters who will actually vote.

Mr. N. M. Joshi: I am quite prepared to admit that the calculations of
my iriend, Dr. Ziauddin Ahmad, are correct or may be correct.

Mr. N. N. Anklesaria: Question?

Mr. N. M. Joshi: What I was anxious about was to give credit to the
Government and to the Legislature, who approve of this Bill,
for the highest number. I am mpot suggesting that the total
number of voters will be one hundred thousand; I am suggesting that
the highest number will be a hundred thousand. My own estimate is
that the total number of voters for the election of Directors will not be
more than ten to fifteen thousand. Secondly, it must be remembered
that this total number will gradually be reduced on account of the fact
that it is open to any shareholder to acquire any number of shares. Now
admitting that, in order to keep out polities from the affairs of the Reserve
Bank, you create a body of shareholders, I am sure, you will agree with
me, Mr. Deputy President, that that body should be so large that it
will be properly representative of all sections of the people of this country.
If you keep the amount of a qualifying share at Rs. 500, you will keep
out the largest bulk .of the pepulation of the country from influencing
the affairs of the Reserve Bank. By this provision you are going to keep
the Reserve Bank in the hands of a few wealthy people, and if the provi-
gions of this Bill operate, as they are ex: ecﬁeg{to operate, the number
of -people who will control the affairs of the Bank will grow smaller and
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smaller. The Bill provides for shares being given to people who are able
to put in Rs. 100. The Bill does not even give them a vote. ‘The other
day, when I made a remark on this point, the Honourable the Finance
Member said that he was offering a good investment to the.peaple. But
why not give every inducement to these people in some other way, why
in the Reserve Bank? The object of creating a body of shareholders is
to create a body of voters and not a body of investors. I, therefore, feel
that the Government and the Legislature have failed in their duty to
the people of this country by limiting - the number of voters to a very
small number. They should have provided, if they wanted to create a
body of voters, that one man should get one share only. They should
have at least provided that, even if a man takes more shares, he should
get only one vote. They should have at least provided that it should not
be possible for a few men bo monopolise all the shares. Even that pre-
caution is not taken. The result of want of precautions in all these
matters will be that the Bank will ultimately pass into the hands of a
few wealthy people. Mr. Deputy President, I am aware that some pro-
vision has been made in the Bill for the first distribution of shares. I
agree that at the time of the first distribution the number of shareholders
will not be as small as it will be after some years. But there is not
sufficient control left for the proper distribution of the shares after the
first distribution has taken place. I, therefore, apprehend that, in course
of time, on account of the power given to the shareholders to acquire any
number of shares, the Bank will pass into the hands of a few people. I
am told that although these people may acquire any number of shares,
they will not get a large number of votes, and that their votes are limited
to ten. It is true that the total number of votes given to one man is
limited to ten. but the people who are wealthy are also sometimes very
clever. They know that, although the total number of votes they will get
is ten,—by purchasing as many shares as they can, they can prevent the
coming into existence of other voters. The power given to the shareholders
to acquire any number of shares is bound to reduce the total number of
shareholders in this country. I, therefore, feel that, supposing the object
of the Government and of this Legislature was to keep out politics, they
should have taken sufficient precaution to see that the Bank does not
pass into the hands of a small number of wealthy people. Unfortunately,
they have not done that. Not only that, the present Bill in some respects
i8 even worse than the Bill which Sir Basil Blackett introduced. That
Bill bad given votes to the shareholders of Rs. 100. That Bill had
given one vote to one shareholder. That Bill had placed a limit to the
total amount of shares which a shareholder could have. Unfortunately,
for us, the present Bill has become worse than the old one. I am quite
aware that this change from the old Bill to this new Bill is due to the
changes .in circumstances. . There are some circumstances on account
of which the present Bill could become more reactionary than the Bill
of 1927. In the first place, there was a Conference in London. Mr.
Deputy President, it is not my habit generally to find fault with those
people who undertake important and responsible duties abroad, but, at
the same time, I may be permitted to remark that those gentlemen who
met in Londgn for the discussion of proposals for a Reserve Bank could
have been more watchful and could have remembered that they repre-
sented there not the small class of people to which they belong, but that
they represented there the whole country. My view is, with due
apologies to these eminent gzntlemen, that they forgot the fact that they
represented at the L.ondon Conference not themselves, not the small class
: p
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of people to which they belong, but that they represented there the whole
dountry. . . . . . ' .

‘Mr. K. P. Thampan: They represented themselves.

Mr. N. M. Joshi: There is another change in our circumstances which
bas enabled the Government to have this Bill passed, which iz more
reactionary than the Bill of 1927. There is a change in the character of

this Legislature.

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) resumed the Chair.]

Mr. ‘President, being a Member of this Legislature, I shall certainly
not decry the body of which I am a Member, but I am sure it will be
admitted that the present Legislature is not as strong as the Legislature
that existed here in 1927. Then there is another change. At that time
we had a Finance Member who was trained in the traditions of public
service. Today we have a Finance Member who is trained ‘mainly in the
traditions of private business. Mr. President, I assure you that I am not
making any of these remarks in order to hurt the feelings of any Mem-
bers. But I feel that these circumstances have somehow or other enabled
the Government to place on the Statute-book a measure which is more
reactionary than the measure that was placed before the Legislature in
the year 1927. I feel that the Reserve Bank which we are going to
establish is not the kind of Reserve Bank which will protect the interests
of the people of this country. The powers given to the Legislature for
amending this Bill are going to be restricted. Under these circumstances,
T feel that on the whole it is much better to leave the control of our cur-
rency and credit tothe present irresponsible Government of India than
to the Reserve Bank which is going to be established under this Bill. I
am quite aware of the fact that unless the Reserve Bank comes into
existence, the Federation cannot come into existence. This threat is held
over our head; several other threats are also held over our head. Mr,
President, I am one of those who believe, who feel that the sooner India
has a Federation including not only the provinces, but the Indian States,
the better for us. I am prepared to pay a reasonable price for bringing
into existence a’ proper Federation. But let me make it quite clear thut
I am not prepsred to pay any price which either the British Government
or the Indian Princes gemand for the bringing into existence of the
Federation. I feel that the Government of India and the Legislature have
lost a great opportunity by refusing to bring into existence an organissation
which will be responsible to the people of this country for the ‘management
of the currency and credit of this country. I fecl that a great wrong
has been done to this country by accepting the present Bill which leaves
an important function of controlling the currency and credit of ‘the country
into the hands of a small and wealthy class. Sir, I have done.

Mr. B. B. Puri: Sir, even at the risk of inviting another remark from
‘o the Xonourable the Finance Member of carrying the debate
o to verv low depths, I feel it is my duty to say a few words

8t this stage. While dealing the other day with a somewhat controversial
ametidment, the Honourable the Finance Member accused me of having
carried the debate to very low depths. The remarks of the Finance
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ber had an obvious ring of contempt. I did not protest against it at
ﬁ:mtime, as I thought tsheg chance might come at a later sbage. I fglt
the remark all the more, because it came from s gentleman, ‘who by
general consent, enjoys a reputation of being a very civil and polite man.
Therefore, I wondered in my own mind whether it was the enprmxty of
my offence which was the cause or the weakness of his case which forced
the Finance Member to resort to such tactics which are, however, not un-
known to the members of the bar. We know that when a counsel has a
weak case, he sometimes goes for his adversary not on merits, but other-
wise. What I naturally expected from the Finance Member was that he
would take a little trouble to go into the merits and show how and where
I had committed the offence of either misrepresenting him or m.lsleadmg_
the House by placing any wrong or false data before it. The Honourable
the Finance Member, so far-as the merits of the case were ooncemfad,‘
kept his lips perfectly sealed and merely contented himself with ma
the accusation. I, therefore, reiterate all my previous arguments and I
stand by them. I am, however, not inclined to take any serious view of
it though I must say ordinary courtesy and parliamentary etiquette
demanded that the Fingnce Member should have shown my arguments up
by pointing out the tlawe in my statement, or in the analysis which I
made of his speech from which I was quoting chapter and verse.

Bir, I confess that in my speech I struck some discordant notes and
said something which probably was not very pleasing to his official ears,
but I am generally guilty of that. If he wants to hear pieasant things,
there are plenty of people in this House, sitting not far from me, who
can always be depended upon for that. ‘I am here to place before him
the bitter and the true side of the question, and to let him know how
my countrymen outside think and feel ghout the ineasure in question.
While, therefore, there are scores of people who can tell him very pleasing
things, surely the Finance Member ought not to grudge if a few people
are left out to tell him occasionally bitter realities. But ag 1 have already
said, I am quite prepared to wipe this incident out of my mind and to
take a philosophic view of it. I know that the Finance Member has had
to pass through ‘a very strenuous time, and if, in the stress of . work,
he has given vent to something by which he never intended to offend
anybody, I am prepared to accept that assurance hut, at the same time,
I wish that the fact may be placed on recard.

Coming to the merits of the Bill itself, speaking on a third reading is
like playing the funeral march. It seems to me that we are now doing
nothing better than reading the burial service. Now, Sir, that we have
got to the end of our labours and the land is in sight, it would be appro-
priate to recall some of the outstanding incidents of this long drawn
‘voyage. I confess that the Commander has brought the ship to a port,
.althoggh it has not been the. port where we intended to reach. However,
a8 things stand, we have to look back and see how we have reached the
‘wrong goal. The observations which I am now going to make are not
‘with any hope of carrying the House with me, because the House has
~alr§a&dy accepted oertain views. The sole object I have in view is to
Pldee before the House eertain incidents explaining how we have reached
‘our present comclusions.: Phié aspect has already been touched upon b
‘my Honourable friend; Mr. Paridya, and with your indulgence ¥ v?muig
-also like 40 say a few words on that point. ‘Sii,"alth.’)ugh.' the labours
pf the Finance Member have been' crowned with success, I s constrained
;&0 say th.&t this success has been schieved not ‘om the merits' of the- Biit,



3656 LEGISLATIVE ASSEMBLY, - ° [21st DECR, 1088,

[Mr. B. B. Puri.]

but a great deal of it has been contributed by men who should have been
bold enough to stand up s&gainst this measure and who should have
opposed it tooth and nail. o

Sir Cowasji Jehangir: Oppose it against their convictions?

_,.Mr. B, R. Puri: I will be dealing with their convictions in a minute.

Sir, I must confess that it has been a truly humiliating sight to see Leader
after Leader vying with each other, jumping on their feet to oppose amend.
ment after amendment and support Government. 8ir, at times they
appeared to be out-Schustering Schuster, and ‘the only remark under the
eircumstances which one could think of was: ‘‘God save us from our
friends’’. Sir, if those, on whom we reckoned, on whom their Party
members reckoned, on whom their countrymen outside reckoned, had not
actually crossed the floor of the House and supported the Government,
we would not have found ourselves in this helpless position and the Bill
would not have been passed in even more sweeping terms than the Gov-
ernment at one time intended. Sir, it seems to me that the real thanks
of the Honourable the Finance Member are not due to these gentlemen
or to any particular set of them, they are due to the system of the Gov-
ernment under which alone such exhibitions are possible. 8ir, I regret
to say that this has been a wholly unequal fight, and I would boldly
assert that if the Finance Member were to put aside the weapon of
patronage which he possesses, I would challenge him if he could carry
through a single clause of this Bill, let alone the whole Bill in its present
form. Sir, let us hope, what has been the loss of the country has resulted,
or will result in some sort of gain to the individuals, for it is an ill wind
which does good to none.

Sir, in this tragedy there has been a comic chapter also, and, in order
to appreciate the nature of it, I shall have to make & few introductory
remarks. As far as I am aware, there are, Sir, three different kinds of
supporters of the Government. Number one, those who owe their exist-
ence in this House to the Government, i.e., the nominated Members.
One can fully appreciate their position, and they must of necessity support
the Government. Then there is the second class, namely those who by
some past traditions, either on account of past favours or future expecta-
tions, have thrown in -their lot with the Government for good or bad. I
can appreciate them also; for I think it requires a certain amount of courage
to do that. Then comes the third class. These are the periodical
supporters of the Government who, during certain seasons, come forward
and undertake to help the Government regarding certain measures. They
are always open to conviction. ‘‘Conviction’’ would be the best word in
the circumstances. But, out of this third class, there comes out another
off-shoot and this sub-class are very shrewd people; they have undertaken
to support the Government with reference to this measure and they want
to please their countrymen also. They have sided with the Government
and relieved it to such an extent that, instead of Government meeting
the arguments of the Opposition, they have been on their feet to shut up
their colleagues, to gag them, to choke them and to perform all sorts of
trick. But, again, in order to satisfy their own peopI:3 also, they stand
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up snd put up a fight—I will not say ‘‘show of a fight’'—on behalf of
the people against the Government. !

Oaptain Sher Muhammad Khan Gakhar: Don't you give them compli-
ments?

Mr. B. R. Puri: I am giving them compliments; you try and follow.
Now, Sir, we have had an interesting example of this on the present
occasion. We have seen some Honourable Members who have fought
us every inch on behalf of the Government, but on one important question,
pamely, the ratio question, they have taken up the opposite view. They.
were promptly called to order by the Government. They kept the House
at bay practically the whole of a day. The bulk of the time of the
House on that day was taken up by their speeches. They were reminded
by the Leader of the European Group that they were going back on their
own signatures. The Leader of the European Group openly accused them
of dishonesty of purpose. I am borrowing his words.

8ir Leslie Hudson (Bombay: European): I did not use those words.

. Mr. B. B. Puri: Those were the words which appeared in the States-
man, and they were not contradicted, and I repeat them. I cannot say
if in the meantime he has corrected his speech and substituted some other

:éuits,ble words.

An Honourable Member: He meant ‘‘absence of honesty of purpose’’.

. Mr. Amar Wath Dutt (Burdwan Division: Non-Muhammadan Rural):
‘Absence of honesty is not dishonesty !

Mr. B. R. Purl: In any case, so far as I remember, these were the
very words used. I may be in a position to point out to my Honourable
colleague the issue of the Statesman containing his speech. Now, Sir,
‘more or less the same accusation was made against those Honourable
colleagues of mine by the Honourable the Finance Member, but perhaps
not in that open and palpable form. My friend has got a very sweet way
of saying nasty things, he always puts plenty of sugar-coating on the top
of his pills. Whilo expressing more or less the same idea, he said . . . .

_ The Homourable Sir George Schuster: My Honoursble frisnd need
‘expect no sugar-coating when I reply to him.

Mr. B. R. Purl: No, I fully expect that, but if he had given the
.indication tc me esarlier, then I might have answered him n the same
strain. However. T am not going back again to the same point. My
Honourable friend would be perfectly welcome even now to meet my
-Arguments in anv possible language he chooses. If he gets this opportunity
now, I micht get an opportunity later. So this will be a running account
which we havé opened now: it will be a cash credit account with balance
sometime on one side or sometime on another. I am not afraid of that.

.+ Now, Sir, T was dealing with .the conduct of certain Honourable
-colleagues. as it.appeared to the. Leader of the European Group and the
Honourable the Finance Member. What appears to have been done was

that these good friends of ours had been taken all the way to Europe and
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there they were asked to take part in cextein deliberations. They did nof
go, as far as we remember, as our representatives. We never chose them;
we never elected them. Therefore, ;80 far- ag. this. Heuse, js concermed,
we are not bound by their opinions,

. Mr. Mohammad Yamin Khan (Agra Division: Muhammadan Rugal):
Was the Joint Committee your representative?
! Mr. B. B. Puri: No, neither wae Mr. Yamin Khan. 8o far as these
'ééntlenien were concerned, as 1 was saying, they did not go there as oux
representatives; they did not carry with them our views; we were Dot com~
sulted; we did not know anything about their selection. If they were
selected, they were selected on their own merits or demerits. . 80
far ss the London Committee before which these deliberations. took place
i8 concerned, however helpful, however imstructive their views or their
conclusions may be, this House as a legislative body is' not bound by sush
conclusions of this or any Committee, no matter how high or lofty its
position. :What legal position this Committee has qus thig House, I have
not been abie to discover any. As I have said, it may carry with it all
31he executive authority and weight, it may influenee -the desision of the
Parliament whieh has to grant the Charter of owr reformed Comstifution,
but, from the strictly legal point of view, it has no status. At any rste,
I have not been able to discover any; nor has any light, so far, been
thrown on this question. I venture to think its findings and conclusions
‘are not even relevant so far as this legislativa bedy ig eoncerned.: There-
fore, we are neither legally nor morslly bound by the views expressed by
nur worthy colleagues nor by the findings and eonclugions of this. Com-
mittee. The findings of this Committee were embodied in a report which
was drawn up in London and our colleagues in a moment of weakness
appended_ their signatures to this report. And, now, whem they stoed up
in this House and took up the oppesite attitude, they were at once
pulled up and asked to.honour their signasures. ‘They were told more
than once in clear’ and ‘emphatic language that honesty, integritv, and
‘morality, ali' demanded that they should not go back on their own
Signatures. Sir,*1-submit that these gentlemen had mo business to go and
create a lien on tHéir opinions and hypothecate their votes beforehand when
‘they knew that the mstter was to come up before this House at a later
.stage.. I am not sure if it does not amount to contempt of this House.
We are being called upon to legislate in-a House  wheve a seotion of it
has alreadv alienated in writing their opinions and views and stand com-
,mitted to them. Look at it from another aspect—suppose it was a judicial
_matter and qua the subject-matter of the case, the judge is found te have
expressed his opinion beforehand, he will be debsrred from handling and
. dealing with the case.” Tf it is a sound principle there why not here?
May I, therefore, respecttully ask these worthy gentlemen if they had
;any excuse for committing themselves to certain opinions behind our backs
_without knowing what views or argumentg this House might be inclined
‘to adopt hereafter. The most convincing arguments may be placed befers
them in this House and, even'if inwardly they are iselined to agres with
«those views, etill they would feel handicappeq. in -endorsing such views.
They would be -afraid, nervous, and hesitant to adopt and accept such
i;}ews being different from those to which they have.given their assant
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Oaptain Sher Muhsmmall Khun @akhat: Are you ‘sginsy the appeint-

ment of these Committees ?

Mx, B. B. Puri: I am not talking of ‘Committees in general. I am
only dealing with the particular Committee that sat in London regarding
the Reserve Bank. Of course, the Honourable tshe Finance Member hag
already drawn the attention of the House to the fact that each one of the
three Honourable gentlemen has put forward a different plea for his having
agreed to the opinions embodied in that report. I am not holding “any
brief either on behalf of the Government or on behalf of these Honourable
Members,

Diwan Babadtr A, Ramaswami Mudaliar (Madras City: Non-Mvham-
madan Rural): That is obvious.

Mr. B. R. Puri: Nor are we called upon to meticulously go into the
merits and demerits of the charges snd counter-charges that have been
levelled by the Government and these Honourable Members against each
other. But 1 must say that it was wholly wrong on the part of all con-
cerned, Government or the Members who were responsible for bringing
sbout this state of affairs. To get hold of important and leading men,
to take them 6,000 miles away, and get them committed to certain
opinions in advance, regarding an important measure coming up before
the House is & most unwarranted procedure. Let us examine these Honour-
gble Members’ defence which they have put forward. They say, they
stand by their signatures and claim that they have carried out the report
in spirit if not in letter. S8ir, when a plea of this kind is put forward
a8 & shelter, one does not feel very happy about it—as it carried with it
ite own inherent weakness. The mere fact that they are under the
painful necessity of finding some satisfactory explanation to relieve
them out of this awkward position into which they have placed
themselves is, I am afraid, sufficient to show that the attempt to please
both parties has not succeeded. 'Bir, it is obvious that this course has
greatly handicapped our Honourable colleagues who have been made
incapable oi rendering that service to this House and their eountry which
was expected of them. Now, Sir, from the point of view of the Honour-
sble the Finance Member, it appears that he has been badly let down.
He did not expect this treatment from these worthy gentlemen and he
has rightly been disappointed in this connection. Some people might be
inclined to say, ‘‘served him right”’, but that would be unkind. I think
the sympathies of the House should go to him,

The Honoursble Sir ‘George Schmster: I do not need the Honourable
Member's sympathy.

Mr. B. R. Puri: Nonetheless, I must offer. Etiquette demands that
I should. It is true, he does not need my sympathies, but may I venture

to make one or_two respectful suggestions. Let him make a note of if.
I would suggest that in future he should make a better selection.

8ir Oowasji Jehangir: Send Mr. Puri and give him a holiday which he
‘Wwatits badlv. :

Mr. ‘B. R, Purd: This béing a commercial subject, it will be mors
appropriate to have from the class to which my Honourable friend belonga.



8660 LEGISLATIVE ASSEMBLY. [21sT DEcr, 1983.

8ir Cowasji Jehangir: My Honourable friend knows how to put the
fees into his pocket and not attend the’ House '

-Mr. B. B. Pwri: I will deal with my Honourable friend presently, but
I ask the Finance Member, why take such doubtful material and

may
carry it all the way to England and then at the end find yourself in an
embarrassing position.

M T E. James (Madras: European):
material.

Mr. B. R. Puri: Wky take such friends who are doubtful tricks when
you can get other friends in the House who are sure tricks? These
Honourable Members are tricks only if the finesse comes off. Sir, in this
connection I am remindeq of a story which would not be inappropriate at this
place: - The present case 18 analogous to a man who walked up to a
fish-micnger’s stall pretending to buy a fish, and while the fish-monger
momentarily turned his attention in other dn-ectlon. he quietly picked up
s fish and put it into his pocket and then walked away, but°the tail of the
fish was sticking out. The fish-monger detected it and called him back and
said: ‘‘Look here, young man, I have no intention of quarrelling with you
over this affair, but I just want to give you a tip and, that is, next time
you want to take a fish in this way, either take a smullet fish or have &
lonwer pocket made in your ocoat. (Laughter.) o, next time the
Honourable the Finance Member wants some fish from' thls stall, let him
iake smaller ones or else have a much bigger pocket, so that their tails
do not keep sticking out. The next suggestion I would place before the
‘Honopurable the Finance Member—and which, I am sure, his commcrclal
instinet would at once appreciate,—is to have these worthles in future
msured, a firm of political underwriters might be willing to take up this
proposition. Of course .the premium would differ. The premium, for
instance, on an Honourable friend like: Mr. Yamin Khan would be very
low, while the preminm on my Honourable friend, Sir Cowasji Jehangir,
would be comparatively hugher, and in this way you minimise your risk.
My final suggestion is that in future, in addition to getting their sxgnatures
‘on these reports; get a separate note of hand from each of them promising
that on their return to India they shall nol change their viewg for political,
Treligioys, communal, gocial or industrial or business grounds. Have that
in writing. Tf these precautions had been taken by the Honourable the
Finance Member, I am sure, there would not have been so much mutual
embarrassment. These worthy colleagueg- of ours have not pleased the
Government, and certainly they have not plessed us. Tgey have &
‘midway position, neither here nor there. As the saying goes:

He did not say doub&ul

‘““Na Khudda hi milla

Na visal.i-Sonaim °

Na idhar ke rahe .
Ng udhar ke mlu i i

The next ‘point that I propose. to .take up is that in passing ‘this Bill,
we have not been free agentg to legulate ‘the manner in which we
would have liked. Certain clrcumsta.nces are so intimately connacted with
‘the pnesento.hon and the manner in which ¢his- Bill. has been launched
that we feel and feel strongly that we have been seriously handncapped
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Sir, it is no secret that the Bill was for all practioal purpotes:dradg up
and paseed slsewhers 6,000 milep awsy from us, and the present pro-
weedinge ave metely inteladed to .obtain our seal to it by way of .eerpREQRY .
Bir, the first thiug which we were tald was that ‘‘here i .5 mesture Whish
iyou have got ie pass, betause wpon the peseing. of thig snessure would
depend the granting of the future Constitutional Reformg for whiah,. yon
wre looking forward ”’. The next thing we were told was that we had #0
paes this Reserve Bank Bill, not m the terms which we might.think
proper; but & Reserve Bank of a particular kind. They want no State
Bank, they do not want: amy discrimimstion so far as Indisnisstion .8
concerned, they do not waent sny imterference with the 1s. 6d. ratio and,
lastly, thet when we have finally passeq such a Bill, it will be practicsdly
‘unalterable except when the Govermor Gemeral .in his discretion thinks £
40 do. This, 8ir, is @ brief description of the Bill which we are passing
‘today. These were the conditions, this was the atmosphere in whieh this
“Bill 1 pleeed before this House. From one step to ariother we have been
‘forced not only to pass this Bill, but weha.ve been dictated to pass.it in
‘tche pfesonbed formn.

3

. Mz, President {The Honourable Sir Shenmukhamn Chefty): The Cimir

apropose.toadlown the House in-ten minutes, i.e., at ten aninutes foﬁ‘%/e

" Mx B. R Puri: This, Sir, 1 am constrained to say is not “'le

'by sny means, I call it by another expression, it looks mare like fora,d
use the Bill has been thrust down our throats. o

' In this. .gloomy picture, there have been a few redeeming featm-ea mc
pnd the first and foremost has been the singls-handed effort-of my Honowt-
.sble friend, Dr. Ziavddin. He tma, we must’ gratefully deknoﬂedge eyt
‘the enemy- &t bay day in and ,da§ out. From mornitg till evening he hés
been at his post and has putin s stupendous smount of labour m fghtng
"against great adds and it is ho smal] sutishiction to us to know -#hsit #t
.least there has been one Honourable Member amongst who, desplte
u variety of difficulties, right and feft of ‘him, kept “iim |~ *kbeaded nre
The only rematkofhlsmwmchidldnotagf’eewmﬁ wsgvb’heu
descnbed and called the Imperial Bank .as ‘‘cheats’ and ‘“‘g
I am not sure, if my Honourable fHend tenlly meatt t6 e ﬁx
towerds -en institution of -4 long standing occupying a. premier posi
the country. 1 may aésiire him thit I tin tiot a_@ebtot Bt ’hh"g? I:;g:nal
Bank, nor do I intend to apply for a loan. But 1 was sérfy to ree it
.am otherwise . flawless inning. should..-have been marred by these one or
two observations which, 1 think, wéte fibt = qdite - ; sﬁﬁed “The 'next
notable effort was that of my Honourable friend, M¥. n," it ﬁyﬁhﬁg,
it deserves even greater credit, because it comes from a quarter from
which we ordinarily do not expect such a contribution. I am sure, the
value and merit of that amendment is not a bit reduced on account of its
sex inferiority. The House will remember that my Honourable friend, Mr.
Yamin Khan, described it as a ‘‘female amendment’’. Sir, I am not
sure whether it is a female amendment or a male amendment, or btoth
or neither; buf I am quite certain that its merit does not depend on ite
sex. Nor, let me assure the House, is its value nffected by the fact that
Mr. Sarma’s esteemed Leader did not think it fit and proper to vote with
his devoted Pro-Leader. Sir, if anything, the value of his amendment in
my mind stands much more ‘enhanced on account of the difficulties which
had been put in his way. I go a step further and say that the value of
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{Mr. B. R. Puri.}
this amendment is still further enhanced by the sarcastic criticism leve‘lsd
against it by the Honourable the Finance Member himself when he
sa.ld that Mr. Sarma was placing in the market goods merely as a ‘‘middle-

-that these goods were not produced by him, but that they had
been plaoed at his dxsposal by a well-known Calcutta firm which nad beon
“very much in evidence in and about the Assembly. Sir, assume that this
‘charge is true. Does the Honourable the Finance Member seriously
‘contend that that is any answer and that the moment he has said that
‘the amendment stands demolished? We all know that the Finance
‘Member is a gifted gentleman,—unfortunately every one is not so gifted
‘and self-contained as he is. He needs no assistance from any quarter.
{We-know that he has really been - piloting this Bill single-handed, un-
.asgisted by the army of men who constitute his Secretariat. We know
“that am expert from the Imperial Bank who has sat .throughout this.
:debate—not very far from where the Honourable the Finance Member
-himself. gite—has been taking notes, for the benefit of Dr. Ziauddin and
not for the benefit of the Honourable the Finance Member. If it is a sin
to borrow the opinions or expert knowledge from those who have made
.8 life long study of financial subjects, Mr. Sarma has probably commiited
“that sin, but surely, Sir, it did not lie in the mouth of the Honourable
the Finance Member who even as he is sitting now in the House, is
-heing assisted by more than one expert official in the discharge of his
;duties—but we do not blame him for it: we are.not making a grievance
of it: under the circumstances, even if ten men were by his side, it would
be perfectly - legitimate, it would be perfectly honest. I say, if Mr.
:Barma has been supplied with the material by the agency to whxch the
.Honourable the Finance Member has referred, that should go in his
-favour, inasmuch ag it shows that he has taken the care not to launch
:his own inexpert opinions before the House, but has taken the precaution
-of consulting and collaborating with men who have got a right to speal
;,on these subjects and then placing these matters before the Ho‘use.: ..... -

- Mr, President (The Honourable Sir Shanmukham Chetty) Does the
Honourable Member intend to speak much longer?

Ir B. B Puri: Yes, Sir: I may have to speak for some time more.

§jf Mr.. President (The Honoursble Sir Shanmukham Chetty): The House
:now stands adjourned till tomorrow morning at 11 o’clock.

5 The Assembly then ad]ourned till Eleven of the Clock on Frlday, the
.22nd December, 1933.
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